BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 273 OF 2020
IN THE MATTER OF:

RAKESH KUMAR & ANR ....APPLICANTS
VERSUS
UNION OF INDIA & ORS ....RESPONDENTS
INDEX
S.No Particulars Pg No.

1. |Reply on behalf of M/s Sushila Bio-Medical | 1-19
Waste Plant/Project Proponent with Affidavit

2. | ANNEXURE R/1 20
Copy of the letter dated 25.04.2019, written by
the Regional Officer, UPPCB, Moradabad to the
project proponent

3. | ANNEXURE R/2 21-22
Copy of the report dated 20.02.2020,
submitted by the Regional Officer, UPPCB,
Moradabad to the District Magistrate,
Moradabad

4. | ANNEXURE R/3 23-25
Copy of the affidavit executed by Mr. Rakesh
Kumar, Applicant No. 1 in the present
Application

5. |ANNEXURE R/4 26-27
Copies of the public notice dated 15.11.2019,
published in Amar Ujala and Hindustan Times

6. |ANNEXURE R/5 28-31
Minutes of the Public Hearing held on
21.12.2019

7. | ANNEXURE R/6 32-38

Copy of the relevant portion of the Minutes of
465t Meeting of SEAC dated 20.05.2020

8. | ANNEXURE R/7 39-44




Copy of Environmental Clearance dated
30.06.2020 issued in favor of the project
proponent by SEIAA, U.P.

9. |ANNEXURE R/8 45
Copy of query posed to the project proponent
by UPPCB, through its online portal, on
27.09.2020

10. | ANNEXURE R/9 46-48
Copy of response dated 01.10.2020, sent by
the project proponent to UPPCB

11. | ANNEXURE R/10 49-51
Copy of Consent to Establish dated
24.10.2020, issued by UPPCB to the project
proponent

12. | ANNEXURE R/11 52-53
Copy of the factual report dated 17.03.2021,
submitted by the Chief Environment Officer,
Circle-7, UPPCB, to SEIAA

13. | ANNEXURE R/12 54-56
Copy of the Show Cause Notice dated
06.04.2021, issued by SEIAA to the project
proponent

14. | ANNEXURE R/13 57-65
Copy of the response dated 21.04.2021, sent
by the project proponent to SEIAA, Uttar
Pradesh

15. | ANNEXURE R/14 66-70
Copy of the relevant portion of the CPCB
Guidelines for Common Bio-Medical Waste
Treatment and Disposal Facilities

16. | Vakalatnama 71

17. | Proof of Service 72

FILED BY:

DIRaEN Snasua.

[UTKARSH SHARMA]
Counsel for M/s Sushila Bio-Medical Waste Plant
139, Setalvad Block,
Supreme Court, New Delhi-110001
Mob:+91-9312061203
Dated: 19.06.2021 E-mail: utkarsh.sharma7@gmail.com



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 273 OF 2020

IN THE MATTER OF:

RAKESH KUMAR & ANR ....APPLICANTS
VERSUS
UNION OF INDIA & ORS ....RESPONDENTS

REPLY ON BEHALF OF M/s SUSHILA BIOMEDICAL
WASTE PLANT/PROJECT PROPONENT WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

I. PRELIMINARY SUBMISSIONS

1. That the present Reply is being filed on behalf of M/s
Sushila Biomedical Waste Plant/Project Proponent,
through its Director Mr. Vijay Yadav, who has come to
know of the pendency of the present Application
through the Show Cause Notice dated 06.04.2021,
issued to the project proponent by the State Level
Environmental Impact Assessment Authority, Uttar
Pradesh (SEIAA), vide which the project proponent had
been directed to show-cause as to why the
Environmental Clearance dated 30.06.2020, issued in
favor of the project proponent by SEIAA, should not be
cancelled and appropriate proceedings should not be
initiated against the concerned persons under Sections

15 and 16 of the Environment (Protection) Act, 1986.



2. That a detailed response to the Show-Cause Notice
issued by SEIAA has already been given by the project
proponent on 21.04.2021, in which it has been
painstakingly explained as to how there has been no
violation of any environmental norm by the project
proponent and the Environmental Clearance was
granted to the project proponent in accordance with
the laid down procedure and after following all the

requisite norms.

3. That at the outset, before stating the relevant facts
leading to the issuance of the Environmental Clearance
to the project proponent, the project proponent first
craves the liberty of this Hon’ble Tribunal to highlight
certain background facts which have led to the filing of
the present Application and which will clearly
demonstrate the ulterior motives with which the
present Application has been filed and how it is

nothing but a complete abuse of the legal process.

4. That it is respectfully submitted that the project being
established by the project proponent in Moradabad,
Uttar Pradesh, in the name of M/s Sushila Biomedical
Waste Plant, is a project of great environmental and
public importance. It is well known that biomedical
waste has a serious adverse impact on water, soil, air
quality, human health and the environment as a
whole. A biomedical waste plant, by treating the
biomedical waste in a scientific manner, seeks to
minimize and virtually negate the damage caused to
the environment and public health by biomedical

waste, apart from creating employment opportunities



from the local populace. In light of the increasing
amounts of biomedical waste being generated in the
country, especially after the onset of the prevailing
Covid-19 pandemic, there have been several calls for
establishment of bio-medical waste plants in the
country on an extremely urgent basis and it is in
furtherance of the intention to alleviate the harmful
effects of the bio-medical waste that the project
proponent decided to establish a bio-medical waste
plant in Moradabad as there is not a single bio-medical
waste plant within a vicinity of 75 kms of the present
bio-medical waste plant being set up by the project
proponent, which fact is also evidenced by the letter
dated 25.04.2019 written by the Regional Officer,
UPPCB, Moradabad to the project proponent.

Copy of the letter dated 25.04.2019, written by the
Regional Officer, UPPCB, Moradabad to the project
proponent is annexed and marked as ANNEXURE R-1.

. That the decision of the project proponent to establish
the present bio-medical waste plant at Gata No. 295
Mi, Fatehpur Vishnoi, Moradabad, which is owned by
the project proponent, was met with a lot of resentment
from one Mr. Virendra Deep Singh, proprietor of Global
Environmental Solution, which is a bio-medical waste
plant operational in Rudrapur, Udham Singh Nagar,
Uttarakhand, and Mr. Virendra Deep Singh even
issued veiled threats to the project proponent asking
the project proponent not to establish a new plant at
Moradabad. The project proponent found out that the

real reason for the resentment on the part of Mr.



Virendra Deep Singh is that he had been
unauthorizedly lifting bio-medical waste from
Moradabad and had been transporting the same across
the state border to his plant at Uttarakhand for
treatment and in case a new plant is established at
Moradabad, then the waste capacity of the plant of Mr.
Virendra Deep Singh shall not be fully utilized.

. That when the project proponent did not pay any heed
to the threats and continued taking steps to establish
the project, Mr. Virendra Deep Singh, acting through a
local resident Mr. Rishi Pal Singh, got a complaint filed
with the Chief Minister Portal of the State of Uttar
Pradesh, wherein Mr. Rishi Pal Singh misrepresented
that he is a co-owner of Gata No. 295 Mi, Fatehpur
Vishnoi, Moradabad, and a bio-medical waste plant is
being illegally established at the site. Pursuant to this
complaint, the District Magistrate, Moradabad directed
the Regional Officer, UPPCB, Moradabad to submit a
report in relation to the complaint. When an official
enquiry was conducted by the Regional Officer, UPPCB,
Moradabad, Mr. Rishi Pal Singh retracted from his
stand and stated on affidavit (submitted to UPPCB)
that he has got nothing to do with Gata No. 295 Mi and
that he has no objection or complaint with regard to
the establishment of a bio-medical waste plant at the
site. It was further stated in the report of UPPCB that
the site of the project proponent is not near a Severally
Polluted or Critically Polluted Area and is also at some
distance from the nearest habitation. It was also

highlighted that currently, the bio medical waste



generated in Moradabad is being picked up by plants
situated in Ghaziabad and Shahjahanpur, which are
situated at a distance of around 150 kilometers from
Moradabad. It was also clearly indicated in the report
of UPPCB that the complaint against the project
proponent seems to have been made out of some

personal enmity or malice.

Copy of the report dated 20.02.2020, submitted by the
Regional Officer, UPPCB, Moradabad to the District

Magistrate, Moradabad, is annexed and marked as

ANNEXURE R-2.

. That after Mr. Virendra Deep Singh failed in his
attempt to derail the establishment of the bio-medical
waste plant by the project proponent and the
Environmental Clearance was granted to the project
proponent on 30.06.2020, after adherence to all the
norms and regulations, he has now got the present
Application filed, on completely extraneous and ill-
conceived grounds, before this Hon’ble Tribunal,
through one Rakesh Kumar, who is a local resident of
Moradabad. Mr. Virendra Deep Singh, in having this
Application filed, has also committed forgery and has
blatantly abused the process of law and mislead this
Hon’ble Tribunal, for which the strictest possible action
needs to be taken against him. The said assertion is
made by the deponent with full responsibility and shall
become evident from the contents of the following

paragraphs.



8. That pursuant to the passing of the order dated
02.12.2020 passed by this Hon’ble Tribunal in the
present Application, inspections were being conducted
by the concerned authorities of the project site and
during this process Mr. Rakesh Kumar, Applicant No. 1
in the present case, came to know of the fact that an
Application in his name has been filed before this
Hon’ble Tribunal against the establishment of the bio-
medical waste plant in Moradabad. Thereafter, Mr.
Rakesh Kumar himself came forward and told the
authorities and the deponent that he has got no
knowledge of any such Application and he has got
absolutely no relation with any such case. He further
stated that he is fully in favor of the establishment of
the bio-medical waste plant at the project site as the
same will lead to the development of the area and will
also create employment opportunities for the local

populace.

9. That Mr. Rakesh Kumar also stated that one Mr.
Virendra Deep Singh had approached him with the
promise of getting him a job and on the pretext of legal
verification for the said purpose, he had taken copies of
his identification cards and some other documents and
had also made him affix his signatures/thumb
impressions on certain blank papers, which appear to
have been misused for the purpose of filing the present
Application before this Hon’ble Tribunal. Mr. Rakesh
Kumar made it clear that he is desirous of dissociating
himself from the case and for that purpose, he has also

executed an affidavit addressed to this Hon’ble



Tribunal, wherein he has highlighted all the above-
mentioned facts. The project proponent has learned
that a similar affidavit has also been addressed by Mr.

Rakesh Kumar to SEIAA, U.P. and sent to them.

Copy of the affidavit executed by Mr. Rakesh Kumar,
Applicant No. 1 in the present Application, is annexed

and marked as ANNEXURE R-3.

10. That the above facts clearly demonstrate that Mr.
Virendra Deep Singh, in order to further his
commercial objectives and eliminate competition, has
indulged in forgery and acted fraudulently and has got
the present Application filed before this Hon’ble
Tribunal for fulfilling his own ulterior motives. This
Application amounts to a gross abuse of the legal
process and deserves to be dismissed with exemplary

costs.

11. That it is also apposite to mention that the instant
Original Application, as is evident from the order dated
02.12.2020 passed by this Hon’ble Tribunal, appears
to raise a challenge against the Environmental
Clearance dated 30.06.2020, granted to the project
proponent by SEIAA, U.P, whereas under the
provisions of the National Green Tribunal Act, 2010, an
Environmental Clearance can only be challenged by
way of an Appeal under Section 16 (h) of the Act, which
has to be filed within a period of 30 days from the
grant of the Environmental Clearance and which, at
any rate, cannot be filed after 60 days, as per the

express mandate of the Act and as per the law settled



by this Hon’ble Tribunal in a catena of judgments.
Although the project proponent does not have the copy
of the present Original Application and is not aware of
the exact date on which the present Application has
been filed, it is evident that the Application has been
filed beyond the period of 60 days from the date of
grant of Environmental Clearance to the project
proponent and an attempt has been made to bypass
the hurdle of limitation in challenging the
Environmental Clearance by cloaking the challenge in
the garb of an Original Application rather than an
Appeal, which is not permissible. The Original
Application deserves to be dismissed at the outset on

this ground alone.

12. That without prejudice to the above contentions,
which merit the dismissal of the present Original
Application, the project proponent also craves the
liberty of this Hon’ble Tribunal to place on record some
facts, which are material for the just and proper
adjudication of the present Application and which
highlight the transparent manner in which the
Environmental Clearance was granted to the project
proponent, after following and complying with all the

relevant rules and regulations.

13. That once the decision to establish a bio-medical
waste plant in Moradabad was taken by the project
proponent, the selection of the project site for the
establishment of the bio-medical waste plant was
undertaken by the project proponent after much

deliberation, keeping in mind all the suitability



requirements for establishing a bio-medical waste
plant. All the details pertaining to the site of the
establishment of M/s Sushila Biomedical Waste Plant,
including the presence of a school at a distance of
around 150 meters from the site of the incinerator,
were duly disclosed by the project proponent at each
stage of the process involved in obtaining the

Environmental Clearance for the project.

14. That on 29.01.2019, an online Application was
submitted by the project proponent to SEIAA for
issuance of the Terms of Reference for the proposed
project. The case was considered by the State Expert
Appraisal Committee (SEAC), Uttar Pradesh on
30.04.2019 and at the time of making the presentation
regarding the project on 30.04.2019, all details
regarding the proposed site of the project were depicted
in detail by the project proponent. Subsequent to the
presentation made by the deponent, the SEAC
consciously recommended the issuance of the Terms of
Reference (TOR) for the preparation of the Environment
Impact Assessment (EIA) report. In the Minutes of
Meeting of SEAC held on 30.04.2019, it was clearly
indicated that before appraisal of the EIA, a site
inspection shall also be carried out by the SEAC
Members. On the basis of the recommendation of the

SEAC, the TOR were issued by SEIAA on 13.06.2019.

15. That subsequent to the issuance of the TOR, a
detailed draft EIA Report was prepared by the
Consultant on behalf of the project proponent in

relation to the project. Thereafter, as per the mandate



of law and after following the requisite procedure, a
public hearing was conducted under the aegis of the
Uttar Pradesh Pollution Control Board (UPPCB) on
21.12.2019 at the project site, in which a large number
of residents of the area were present, along with the
concerned officials of the district administration and
the UPPCB. As per the laid down procedure, due
publicity in respect of the public hearing was given
through publication of a public notice dated
15.11.2019 in Amar Ujala and Hindustan Times, two

newspapers with very wide circulation in the area.

Copies of the public notice dated 15.11.2019,
published in Amar Ujala and Hindustan Times, is

annexed and marked as ANNEXURE R-4.

16. That the exact nature of the project and the work that

will be done at the site was explained in detail to the
people present during the public hearing and a number
of comments/suggestions/queries were made by the
people regarding the project. All the local residents
present during the public hearing were enthused by
the proposed establishment of the project and offered
their support for the same and agreed that the project
is in public interest. Not a single objection was raised
regarding the location of the project site or that it may
have an adverse bearing on the nearby area. The Final
EIA Report was submitted by the project proponent on
02.03.2020 after incorporating the points raised during
the public hearing. It is relevant to mention that the

presence of a school near the project site is clearly

10



indicated at various places in both in the TOR

Compliance and in the Final EIA Report.

Minutes of the Public Hearing held on 21.12.2019 are
annexed and marked as ANNEXURE R-5.

17. That thereafter, the project was considered by the
SEAC in its meeting on 20.05.2020 and after
deliberation, SEAC recommended for the grant of
Environmental Clearance to the project, on the basis of
which the Environmental Clearance was issued to the

project by SEIAA on 30.06.2020.

Copy of the relevant portion of the Minutes of 465t
Meeting of SEAC dated 20.05.2020 are annexed and
marked as ANNEXURE R-6.

Copy of Environmental Clearance dated 30.06.2020
issued in favor of the project proponent by SEIAA, U.P.,
is annexed and marked as ANNEXURE R-7.

18. That subsequent to the grant of the Environmental
Clearance, the project proponent, as per the condition
imposed in the Environmental Clearance, applied to
the UPPCB for grant of Consent to Establish (COE) in
relation to the project. During the process of grant of
the COE, a specific query was raised by UPPCB on
27.09.2020, regarding the presence of a school at a
distance of 150 meters from the project site and a
response was sought from the project proponent. A
detailed response to the query was submitted to the
Regional Officer, UPPCB, Moradabad by the project
proponent on 01.10.2020, in which it was highlighted
as to how the school is not even registered with the

Board of High School and Intermediate Education,



Uttar Pradesh and even otherwise it shall not be
adversely affected in any manner by the project. It was
only after considering and being satisfied with the
response submitted by the project proponent that the
UPPCB issued the COE in relation to the project on
24.10.2020, subsequent to which the project
proponent has put in a huge amount of capital
investment of Rs. 3.5 crores in setting up the bio-

medical waste plant at the site.

Copy of query posed to the project proponent by
UPPCB, through its online portal, on 27.09.2020, is
annexed and marked as ANNEXURE R-8.

Copy of response dated 01.10.2020, sent by the project
proponent to UPPCB, is annexed and marked as

ANNEXURE R-9.

Copy of Consent to Establish dated 24.10.2020, issued
by UPPCB to the project proponent, is annexed and
marked as ANNEXURE R-10.

19. That hence, as is evident from the above submissions,

there was never any concealment by the project
proponent with regard to the establishment of the
project and all aspects pertaining to the project,
including the presence of a school at a distance of 150
meters from the incinerator site, were duly disclosed to
all the regulatory and administrative agencies by the
project proponent, including SEAC and SEIAA. In fact,
several site inspections were conducted by various
authorities, including by the SEAC Members, in terms
of their decision in the meeting held on 30.04.2019.

The entire procedure, including a detailed public

12



hearing involving the participation of a large number of
local residents, was followed to the letter before grant
of the Environmental Clearance in favor of the project

proponent.

20. That in fact, the report submitted by the Chief

Environment Officer, on which reliance has been
placed by SEIAA while issuing the Show Cause Notice
dated 06.04.2021 to the project proponent, confirms
the position which has been highlighted by the project
proponent hereinabove and states that the school does
not have any recognition and that the nearest
habitation is at a distance of around 400 meters from
the project site [further away from the incinerator|. The
report further recommends that the waste plant of the
project proponent shall install the necessary
equipment in order to ensure that the discharge and
emissions are within prescribed norms. The report also
notes that though the Central Pollution Control Board
(CPCB) has specified revised guidelines for Common
Bio-medical Waste Treatment and Disposal Facilities
(CBWTF), no siting criteria has been defined and only
recommendatory provisions are contained in the

guidelines.

Copy of the factual report dated 17.03.2021, submitted
by the Chief Environment Officer, Circle-7, UPPCB, to
SEIAA, is annexed and marked as ANNEXURE R-11.

Copy of the Show Cause Notice dated 06.04.2021,
issued by SEIAA to the project proponent, is annexed
and marked as ANNEXURE R-12.

13



21. That as indicated above, a detailed response to the
Show Cause Notice issued by SEIAA was submitted by
the project proponent on 21.04.2021, in which all the
aspects of the matter were highlighted in detail and it
was indicated as to how no environmental norms have
been violated in grant of Environmental Clearance to

the project proponent.

Copy of the response dated 21.04.2021, sent by the
project proponent to SEIAA, Uttar Pradesh, is annexed
and marked as ANNEXURE R-13.

22. That it is respectfully submitted that as per the
guidelines specified by the Central Pollution Control
Board (CPCB) [Guideline 6: Location Criteria], the
Common Bio-Medical Waste Treatment and Disposal
Facilities (CBWTF) can be located at a place reasonably
far away from notified residential and sensitive areas
and should have a buffer distance of preferably 500
meters so as to have minimal impact on these areas.
However, it has also been stated in the same condition
that “in case of non-availability of such a land, the
buffer zone distance from the notified residential area
may be reduced to less than 500 meters by the
SPCB/PCC without referring the matter to CPCB by
prescribing additional control measures such as (i)
adoption of best available technologies (BAT) by the
proponent of CBWTF; (ii) prescribing stringent
standards for operation of the CBWTF by the
SPCB/PCC; (iii) adoption of zero liquid discharge by the
CBWTF and (iv) in case of any complaints from the

public, then CBWTF should prove that the facility is



not causing any adverse impact on environment and

habitation in the vicinity.”

Copy of the relevant portion of the CPCB Guidelines for
Common Bio-Medical Waste Treatment and Disposal

Facilities is annexed and marked as ANNEXURE R-14.

23. That thus, it is evident that the CPCB guidelines in
respect of the location criteria are recommendatory in
nature and discretion is given to the concerned
authorities to permit a bio-medical waste plant to be
established in an area not fulfilling the location
criteria, subject to adequate safeguards being imposed

by the concerned authorities on the project proponent.

24. That it is respectfully submitted that the bio-medical
waste plant set up by the project proponent is
equipped with all the state-of-the-art machinery and
best possible pollution abating equipment and
technology. It is capable of ensuring that minimal
impact is caused to the environment as a result of the
operation of the plant and the emissions generated
from the plant are well within the prescribed norms. It

will also be a Zero Liquid Discharge (ZLD) unit.

25. That it is further pertinent to mention that the order
dated 02.12.2020 passed by this Hon’ble Tribunal in
the present Application contains an observation that
the recommendation for issuance of the Environmental
Clearance to the project proponent has been made by
the SEIAA without EIA and appraisal by the SEAC. It is
humbly submitted that a perusal of the submissions

made in the preceding paras, which can be easily



verified from the official records, will make it
abundantly clear that the entire process of issuance of
TOR, submission of EIA Report, public consultation,
appraisal etc. was rigorously followed before issuance
of the Environmental Clearance in favor of the project
proponent and this Hon’ble Tribunal appears to have

been misled into observing otherwise by the Applicant.

26. That thus, in view of the above submissions and
considering the ulterior motives with which the present
Application has been filed and the fact that no
complaint has ever been received from the local
residents regarding the project and a large amount of
investment has already been put in by the project
proponent to set up the plant, subsequent to the grant
of the Consent to Establish by the UPPCB, it is
respectfully prayed that the wvalidity of the
Environmental Clearance granted to the project
proponent may be upheld and the project proponent
may be permitted to operate the bio-medical waste
plant set up at Moradabad, subject to any additional
safeguards and conditions that may be imposed by the
concerned authorities, in the interest of preservation
and protection of environment, as per the mandate of

the CPCB Guidelines.

27. That in the light of the above facts and
circumstances, it is most humbly prayed that this
Hon’ble Tribunal may kindly be pleased to dismiss the

present Application with exemplary costs.

M/s SUSHILA BIO-MEDICAL WASTE PLANT



THROUGH

Udkonaln Sngsoma

UTKARSH SHARMA

ADVOCATE
139, SETALVAD BLOCK, LAWYERS’ CHAMBERS,

SUPREME COURT, NEW DELHI-110001.

PLACE: NEW DELHI

DATE: 19.06.2021.

VERIFICATION

Verified at Moradabad on this 19t day of June, 2021 that
the contentsof the above Reply are true and correct to the
best of my knowledge and belief, as derived from the records
maintained during the course of usual business by M/s
Sushila Bio-Medical Waste Plant. None of the contents are

false and nothing material has been concealed therefrom.

JAY YADAV
DIRECTOR
M/s SUSHILA BIO-MEDICAL WASTE PLANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.273 OF 2020

IN THE MATTER OF:

RAKESH KUMAR & ANR
VERSUS

AFFIDAVIT

affirm and declare as under:-

1. That T am the Director of M/s Sushila Bio Medical Waste Plant, which
has been impleaded as Respondent in the abovementioned matter and
am fully conversant with the facts of the present case and competent to
aflirm this affidavit.

2. ‘ That I have read and understood the contents of the accompanying
Reply to the Application aforementioned which has been drafted under
my instructions and I state that the contents of the same are true and
correct to the best of my knowledge derived from the records
maintained during the course of usual business by M/s Sushila Bio

Medical Waste Plant.

3. That the Annexures annexed to the present Reply are true and correct

copies of their respective originals.

18



VERIFICATION

Verified at Moradabad on this [8"day of June, 2021 that the contents of the

above afhidavit are true to my knowledge, no part of it is false,

and nothing

M same has besn rasstate caenenennn. & 2ADIAINGC
yma Recd Ra . N\ | iSmn&o’f Q«ﬂ
" JALALUDDTR [ ‘/ ’
Notary/Advocate

MORADARAD
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The 465" meeting of SEAC was held through video/tele-conferencing/ email in view of the Corona

Virus Disease (Covid-19) on 20/05/2020. Following members were participate in the online meeting:

M

© % N w oA W

Dr. (Prof.) S.N. Singh, Chairman
Dr. Sarita Sinha, Member

Dr. Virendra Misra, Member

Dr. Pramod Kumar Mishra, Member
Dr. Ranjeet Kumar Dalela, Member
Dr. Ajoy Kumar Mandal, Member
Shri Rajive Kumar, Member
Shri Meraj Uddin, Member
Prof. S.K. Upadhyay, Member

The Chairman welcomed the members to the 465" SEAC meeting which was conducted online.
The SEAC unanimously took following decisions on the agenda points discussed:

1. Revision & Expansion of Group Housing "Vilaasa" at Plot No.-GH-01B(2), Sector-ETA-2,
Greater Noida.,M/s Yamuna Builtech Pvt. Ltd. File No. 5506/Proposal _ No.

SIA/UP/MIS/49785/2019

A presentation was made by the project proponent through video/tele-conferencing/ email in view of the
Corona Virus Disease (Covid-19) along with their consultant M/s Ambiental Global Private Ltd. The committee
discussed the matter and directed the project proponent to submit following information:

1.

L) 2

B

Certified compliance report for the earlier environmental clearance.
Bifurcation of percentage of hard and soft green area.

Permission letter from Municipal Corporation or competent authority to dispose the sewage to their
sewer line.

Capacity of STP should be increased to 450 KLD.

Revised plan for solid waste management.

Project proponent should explore the possibility of emergency exit separately.
The term revision and expansion in title should be explained properly.

The matter shall be discussed after submission of online information on prescribed portal.

2. Capacity expansion of DCM Shriram Ltd., Sugar Unit- Rapapur from 6500 TCD Sugar Mill
along with 8.5 MW Cogeneration power plant to 12500 TCD along with 55 MW cogeneration
power plant at Village- Munder, P.O.- Munder, Distt.-Hardoi, M/s DSCL Sugar Rapapur.

File No. 5544/4175/Proposal No. STA/UP/IND2/51404/2018

1.

A presentation was made by the project proponent through video/tele-conferencing/ email in view of the
Corona Virus Disease (Covid-19) along with their consultant M/s Vardan Environet. The proponent, through the
documents submitted and the presentation made, informed the committee that:-

The environmental clearance is sought for Capacity expansion of DCM Shriram Ltd., Sugar Unit-
Rupapur from 6500 TCD Sugar Mill along with 8.5 MW Cogeneration power plant to 12500 TCD
along with 55 MW cogeneration power plant at Village- Munder, P.O.- Munder, Distt.-Hardoi, M/s
DSCL Sugar Rupapur.
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5. Bio Medical Waste Plant at Gata No.-295Mi, Village-FathepurVishnoi, Moradabad, U.P.,
M/s Sushila Bio Medical Waste Plant. File No. 4650/Proposal No. SIA/UP/MIS/30923/2019

A presentation was made by the project proponent through video/tele-conferencing/ email in view of the
Corona Virus Disease (Covid-19) along with their consultant M/s Ind Tech House Consult. The proponent,
through the documents submitted and the presentation made, informed the committee that:-

1. The environmental clearance is sought for Bio Medical Waste Plant at Gata No.-295Mi, Village-
FathepurVishnoi, Moradabad, U.P., M/s Sushila Bio Medical Waste Plant.

2. Terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 110/Parya/SEAC/4650/2018,
dated 13/06/2019.

3. Public hearing was conducted on 21/012/2019 at the project site. EIA report submitted by the project
proponent on 02/03/2020.

4. Salient features of the project:

Particulars Details

Name of the company M/s Sushila Bio Medical Waste Plant

ToR issued 110/Parya/SEAC/4650/2018 Date 13.06.2019

Public Hearing was conducted on 21.12.2019

Final EIA Submitted SIA/UP/MIS/30923/2019 date 02.03.2020

Location of Industry Gata No. 295 MI, Fathepur Vishnoi, Moradabad, Uttar Pradesh

S.No. In the schedule 7 (da): Common Bio-medical Waste Treatment Facility

Landuse The land has been converted from agricultural to non- agricultural
use.

Proposed plant capacity 300 Kg/hr

Geo-Coordinates 28°53°31.9” N 78°39°35.5"E

Reference Letter UPPCB letter No. 817/B-4/General date 25.04.2019

Total Plot Area (sq m) 2820 m”

Built up area (sq m) 876 m” approx

Total Project Cost Rs. 350 Lac Approx

Project Proponent Name: Mr. VijayYadav S/o Sh. Devendra kumarY adav

Designation: Authorized Signatory

Address: H.No. D-60/1, Himgiri Colony, Kanth Road, Moradabad-
244001 Mobile No.:09012140000
E-mail:Vijayyadav7000@gmail.com

Source of water supply Borewell (CGWB permission shall be taken)

Water Requirement 12KLD

waste water generation 5.6 KLD will be treated in ETP

Power requirement 65 KVA from UPPCL and in case of power failure, Diesel based
Power generator set of same capacity will be used.

Man Power Total 65 persons are hired for plant operations including officers,

skilled and unskilled workers.

5. The project proposal falls under category—7(da) of EIA Notification, 2006 (as amended).
RESOLUTION AGAINST AGENDA NO-05

The committee discussed the matter and recommended grant of environmental clearance for the
project proposal along with following general and specific conditions:

General Conditions:

. PP will take prior permission of UPPCB for establishing CBWTF at the site in reference to revised
guidelines of CPCB-2016 for CBWTF before installation.

2. PP must ensure before starting operation to resolve all issues raised in the public hearing as per the revised
guidelines issued by the CPCB on 21/12/2016 (revised guidelines for common bio medical waste
treatment and disposal facilities-chapert-6B). According to the guidelines, UPPCB should resolve the
complaints from the public received during the public hearing. If they are not able to resolve the issues
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then the matter is referred to CPCB for final decision.

Guidelines of CPCB/UPPCB for Bio-Medical Waste Common Hazardous Wastes Incinerators shall be
followed.

All safety measures will be strictly followed by workers for handling of Bio medical waste bags during
storage and feeding at incinerator to prevent health hazards.

PP should carryout periodical air quality monitoring in and around the site including VOC, HC.

PP shall ensure to conduct quarterly health check up of workers working in the plant.

PP will construct garland drain of appropriate size and settling tank with stone pitching all around the
plant premises.

PP should develop 8 m green belt all along the periphery of the species that are significant and used for
the pollution abatement.

Incineration plants shall be operated (combustion chambers) with such temperance, retention time and
turbulence, so as to achieve Total Organic Carbon (TOC) content in the slag and bottom ashes less than
3%, or their loss on ignition is less than 5% of the dry weight of the material.

Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes (Management
and Handling) Rules, 2000 (as amended) including the section 129 to 137 of Central Motor Vehicle Rules,
1989.

The proponent should ensure that the project fulfills all the provisions of Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 (as amended) including collection
and transportation design etc and also guidelines for Common Hazardous Waste Incineration - 2005,
issued by CPCB.

Ecosorb (organic and biodegradable chemical) and alumina will be used around. Odor generation areas at
regular intervals for dilution of odorant by odor counteraction or neutralize.

The entire area should be covered with 03 meters MS sheets and due care should be taken for noise and
vibration control during demolition work.

Provisions shall be made for the housing of construction/plant erection labor within the site with all
necessary infrastructure and facilities such as mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. The housing may be in the form of temporary structure to be removed atter
completion of the period.

Monitoring of the stack gaseous emissions (under optimum capacity of the incinerator) will be done once
in three months through a laboratory approved under the EPA, 1986/NABL and record of such analysis
results shall be maintained and submitted to the prescribed authority. In case of dioxins and furans,
monitoring will be done once in a year.

Ventury scrubber with mist eliminator, beg filter, multicyclone and dust collector shall be provided as air
pollution control equipment.

Magnetic flow meters shall be provided at the inlet/outlet of water supply point and records for the same
shall be maintained and submitted to UPPCB regularly.

The PP should comply with the provisions made in Hazardous Waste (Management, Handling & Trans-
boundary Movement) Rules, 2016 and Bio-Medical Waste (Management and Handling) Rules, 2016 (as
amended).

Dedicated parking facility for unloading of materials/wastes shall be provided in the facility premises. PP
shall develop and implement good traffic management system for their incoming and outgoing vehicles to
avoid congestion on the public road.

The overall noise level in and around the facility area and D.G. set shall be kept well within the standards
by providing noise control measures including engineering controls like acoustic insulation hoods.
silencers, enclosures etc. on all sources of noise generation. The ambient noise level shall confirm to the
standards prescribed under the Environment (Protection) Act, 1986 & Rules.

Specific Conditions:

1.

LI o

Term card and symbols of hazardous are to be posted on the transport vehicles.

ESH unit is to be established.

PP should install adequate ETP for treatment and disposal of effluent and Zero discharge should be
maintained.
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Process effluent any waste water should not be allowed to mix with storm water.
No landfill site is allowed within the CBWTF site.
PP will ensure to use only non-chlorinated bags for handling and storing bio medical waste. In any case.
PP is not allowed to use poly and plastic bags.
Incinerator should be property interlocked with venture scrubber to control air pollution.
Incinerated ash and ETP sludge shall be disposed at approved TSDF and MoU made in this regard shall
be submitted to the UPSEIAA prior to commencement.
Color coding for handling waste be strictly followed as per BMW Rules 2016.
PP will install continuous online monitoring system to monitor the emissions from the stack. Periodical air
quality monitoring in and around the site shall be carried out. The parameters shall include Dioxin and
furan.
Proper Parking facility should be provided for employees & transport used for collection & disposal of
waste materials.
Necessary provision shall be made for firefighting facilities within the complex.
The Leachate from the facility shall be collected and treated to meet the prescribed standards before
disposal.
PP should ensure installation of photovoltaic cells (solar energy) for i ghting in common areas, LED light
fixtures. and other energy efficient plant machineries and equipments.
The containers should be covered during transportation in order to prevent exposure of public to odors and
contamination.
PP should have two storage rooms separately for treated and untreated waste.
PP should ensure the traffic movement plan, parking facilities and road width.
PP should develop green belt at least minimum of 33% in plant premises as per CPCB guidelines with
native species/pollution absorbing species.
During any construction/plant erection activity, curtaining of site should be carried out to protect nearby
areas.
For dust suppression, regular sprinkling of water should be undertaken.
PP will obtain other necessary clearances/NOC from respective authorities.
As proposed, the domestic waste water shall be treated in septic tank and soak pit system whereas
industrial waste water shall be treated in ETP/STP with provision of tertiary system. Recycling of treated
water shall be ensured to maintain zero discharge conditions.
No effluent from the facility shall be discharged outside the premises and Zero discharge shall be
maintained. PP should also install Internet Protocol PTZ camera with night vision facility along with
minimum OSX zoom and data connectivity must be provided to the UPPCB server for remote operations.
Adequate numbers of ground water quality monitoring stations by providing piezometers around the
project area shall be set up. The ground water quality monitoring shall be monitored as per the UPPCB
norms. Sampling and trend analysis monitoring must be made on monthly basis and report submitted to
the Ministry's Regional Office at Bhopal and UPPCB.
On line continuous monitoring system shall also be installed to monitor the stack emission and data
connectivity must be provided to the UPPCB server for remote operations.
The height of the stack shall be not less than 35 mitrs.
Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural
Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator.
Combustion gas analyzer to measure CO,, CO and O, should be installed.
Internal roads will be concerted/asphalted to reduce dust emissions.
PP shall ensure that 02 additional vehicle shall be available all the time in addition to the required number
of vehicle for collection and transportation of bio medical waste.
PP shall ensure that bio medical waste shall be treated completely within 48 hrs from the time of
collection. All conditions and guidelines lay down by CPCB and BMW Act, 2016 shall be complied.
No hazardous waste should be disposed off in this facility.
The PP shall be developed green belt within plant premises with at least 5 meter wide green belt on all
sides along the periphery of the project area and along road sides etc. Selection of plant species shall be as
per the CPCB guidelines and in consultation with the DFO.
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All the commitments made in the public hearing shall be implemented by PP.

Proper fire fighting arrangements in consultation with the fire department should be provided against fire

incident.

In case of power failure, stand by D.G. Sets having power generation capacity equivalent to the

requirement of power to run the facility shall be installed, so that the facility shall always be operated

round the clock even in case of power failure.

For avoiding vehicle congestion/traffic jam within facility premises or outside road proper turning and

parking space is provided. Also all internal roads shall be made pucca/bituminous top to avoid fugitive

emissions.

All recommendations and pollution mitigative measures proposed in the EMP shall be binding for the

project authorities.

Pucca flooring/impervious layer shall be provided in the work areas. chemical/waste oil storage areas and

chemical handling areas to minimize soil contamination.

Good housekeeping shall be maintained within the facility premises. All pipes, valves and drains shall be

leak proof. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.

Floor washing shall be admitted in to the effluent collection system for subsequent treatment and disposal.

The storm water drains shall be kept separate and shall remain dry throughout the year except monsoon.

CER activity should be proposed for next 10 years in different activities and should be implemented

through respective committees.

The environmental policy with Environmental Management Cell as per MoEF guideline will be prepared

by PP and the with suitably qualified staff for implementation of the stipulated environmental safeguards

and for monitoring functions shall be setup under the control of the Chief Executive of the company.

As proposed, the green belt development/plantation activities should be completed within the first three

years of the project.

In case of any, change in scope of work, technology, modernization and enhancement of capacity/built-up

area/project area shall again require prior environmental clearance as per EIA Notification, 2006.

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to SEAC & SEIAA.

The validity of the EC shall be as per the provisions of EIA Notification subject to the following:

Expansion or modernization in the project, entailing capacity/built-up area/project area, addition with

change in process and or technology and any change in product — mix in proposed mining unit shall

require a fresh Environment Clearance.

PP shall comply all conditions stipulated in

The facilities for collection, segregation, handling, on site storage and processing of solid waste shall be

provided and maintained properly. The collected solid waste shall be segregated at site. Biodegradable

waste shall be treated in biogas plant and Non Biodegradable/recyclable solid waste shall be sold out to

the authorized vendor’s recyclers. The inert solid waste shall be sent to concerned collection Center of

integrated municipal solid management facility of the area.

The project authorities shall strictly comply with the rules and guidelines  under

Manufacture, Storage and import of Hazardous Chemicals Rules, 1989( as amended) and Hazardous

Waste (Management and Handling) Rules, 2016, (as amended) from time to time. Hazardous/Solid

Wastes generated during construction and operation phases should be disposed off as prescribed under

law. Necessary clearances in this regard shall be obtained.

E-waste should be disposed off as per rules applicable and with the necessary approval of the UP

Pollution control Board.

The project proponent will ensure that proper dust control arrangements are made during the construction

and proper display system is to be installed at the site to inform the public about the steps taken to control

air pollution as per the Construction and Demolition Waste Management Rules.

Consent to establishment/operate shall be obtained from UPPCB.

The project proponent shall submit within the next 3 months the details on quantification of year wise

CER activities along with cost and other details. CER activities must not be less than 2% of the project

cost. The CER activities should be related to mitigation of Environmental Pollution and awareness for the

same.

A 2% of the total project cost Corporate Environmental Responsibility (CER) plan along with budgetary
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provision shall be prepared phase wise and approved by Board of Directors of the company. A copy of
resolution as above shall be submitted to the authority. A list of beneficiaries with their mobile
nos./address should be submitted alongwith photographs. No parking shall be allowed outside the project
boundary.

56.  The approval of competent authority shall be obtained for structural safety of the buildings due to any
possible earthquake, adequacy of fire fighting equipments etc. as per National Building Code including
measures from lighting.

57.  Any hazardous waste generated during construction/operation phase should be disposed off as per
applicable rules and norms with necessary approvals of the UP Pollution Control Board.

58.  The diesel generator sets to be used during construction phase should be low sulphur diesel type and
should conform to Environments (Protection) Rules prescribed for air and noise emission standards.

59. Bio medical waste management shall be followed as per The Bio-Medical Waste (Management and
Handling) Rules, 2016. Special attention to be given for Mercury waste management and disposal.
Authorization certificate is to be obtained from Pollution Board and you cannot hold bio medical waste
more than 24 hours.

60. Necessary permissions should be sought for use and safe disposal of radioactive materials. Procedural
protocol prescribed by competent authority should be followed for the same.

61.  Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction
phase. Adequate measures should be made to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB/UPPCB.

62. The green belt design along the periphery of the plot shall achieve attenuation factor conforming to the
day and night noise standards prescribed for residential area. The open spaces inside the plot should be
landscaped and covered with grass and shrubs. Green Belt Development shall be carried out considering
CPCB guidelines including selection of plant species and in consultation with the local DFO/ Agriculture
Dept.

63.  NOC from Ground Water Board is to be obtained for drilling of tube well for use of Water Supply. if any.

64. This environmental clearance is issued subject to land use verification. Local authority / planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government Resolutions.
Circulars, etc. issued if any.

6. Proposed Development of Shri Kashi Vishwanath Dham. Manikarnika Ghat _and__its
Beautification at Varanasi, U.P. Shri Vishal Singh, CEO. File No. 5645/Proposal No.
SIA/UP/MIS/ 150760/2020

RESOLUTION AGAINST AGENDA NO-06

The minutes of the above project was separately issued by SEAC on 20/05/2020 and send to SEIAA for
necessary action.

7. Common Biomedical Waste Treatment facility (CBWTF) at Khata No.-04, Arazi o.-
40.37.19/2, Vill.-Sonephool, Chandauli., M/s Environment Welfare Society. File No.
5485/Proposal No. SIA/UP/MIS/50649/2020

RESOLUTION AGAINST AGENDA NO-07

A presentation was made by the project proponent through video/tele-conferencing/ email in view of the
Corona Virus Disease (Covid-19). The committee discussed the matter and directed the project proponent to
submit following information:

1. Feasibility/need of bio medical waste in the proposed site.
2. NOC from CMO regarding establishment of Common Biomedical Waste Treatment Facility.
3. Site status report from RO, UPPCB.

The matter shall be discussed after submission of online information on prescribed portal.
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16. Soil Mining at Gata no. 408, 491, 546, 547. 548, 634, 635 & 638, Village-Bakkas,Tehsil-
Mohanlalganj, District-Lucknow, U.P., (Leased Area: 1.911 Ha) M/s Seema Enterprises. File
No. 5615/Proposal No. STA/UP/MIN/ 149387/2020

As per the provision laid down in EIA Notification 2006 (as amended thereof) read along with
notification S.0. 1224(E) dated 28.03.2020 issued by MoEF&CC GOI and also order issued by Environment,
forest & climate change section -7, Government of UP Lucknow vide no. 446/81-7-2020-39(parya)/2014 TC-1
dated 01.05.2020 regarding the proposals which do not require environment clearance. Under the point no. 6 of
notification dated 28.03.2020, it has been elaborated that, “Extraction or sourcing or borrowing of ordinary earth
for the linear projects such as roads, pipelines, etc.” has been exempted from seeking environment clearance.
Hence, the said proposal no. SIA/UP/MIN/149387/2020 has been exempted from seeking environment
clearance provided that all the norms laid down in the aforesaid notifications

(Dr. Virendra Misra) (Dr. Pramod Kumar Mishra) (Dr. Ranjeet Kumar Dalela)
Member Member Member
(Shri Meraj Uddin) (Dr. Ajoy Mandal) (Shri Rajiv Kumar)
Member Member Member
(Prof. S.K. Upadhyay) (Dr. Sarita Sinha) (Dr. (Prof.) S. N. Singh)
Member Member Chairman
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ANNEXURE R/7 39

State Level Environment Impact Assessment Authority, Uttar Pradesh

To,

ﬂH‘i \ﬂh‘r "l'!ll‘lh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomii Nagar, Lacknow - 226 010
Phone : $1-522-2300 541, Fax : 91-522-2300 543

E-mail : docuplko@yahoo.com
Websile : werw selaaup.com

M/s Sushila Bio Medical Waste Plant,

Director,

Himgiri colony, Kanth Road,

Moradabad, U.P.

Ref. No....] S}..........ﬁamqumnms Date: 2¢)lune, 2020

Dear Sir,

Please refer to your application/letters 29-01-2019, 26-04-2019, 22-09-2019, 02-03-2020 & 18-05-2020
addressed to the Chalrman/Secretary, State Level Environment Impact Assessment Authority (SEIAA) and Director,
Directorate of Environment Govt. of UP on the subject as above. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 20-05-2020 and SEIAA in its meeting dated 09-05-2020,

A presentation was made by the project proponent through video/tele-conferencing/ email in view of the
Corona Virus Disease (Covid-19) along with their consultant M/s Ind Tech House Consult. The proponent, through
the documents submitted and the presentation made, informed the committee that:-

1. The environmental clearance is sought for Bio Medical Waste Plant at Gata No-295Mi, Village-
FathepurVishnoi, Moradabad, U.P., M/s Sushila Bio Medical Waste Plant.
2. Terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 110/Parya/SEAC/4650/2018, dated

13/06/2019.

3. Public hearing was conducted on 21/012/2019 at the project site. EIA report submitted by the project

proponent on 02/03/2020.

4. Machinery details like incinerator of 300kg/hr with ventury scrubber system, autoclave of 1500kr/hr, shredder

of 200kg/hr, ETP of 10 KLD.
5. Salient features of the project:

Particulars Details

Name of the company M /s Sushila Bio Medical Waste Plant

ToR issued 110/Parya/SEAC/4650/2018 Date 13.06.2019

Public Hﬁﬂn& was conducted on 21.12.2019

Final EIA Submitted SIASUP/MIS 30923/2019 date 02.03.2020

Location of Industry Gata No. 295 MI, Fathepur Vishnoi, Moradabad, Uttar Pradesh

5.No. In the schedule 7 (da): Common Bio-medical Waste Treatment Facility

Landuse The land has been converted from agricultural to non-
agricultural use.

Proposed plant capacity 300 Kg/hr

Geg-Coordinates 28"53'31.9" N 78"39'35.5°EF

Reference Letter UPPCHE letter No. 817/8-4/General date 25.04.2019

Total Plot Area (sq m) 2820m’

Built up area (sq m) 876 m* approx

Total Project Cost Rs. 350 Lac Approx

Froject Proponent MName: Mr.?ﬁv“faﬁdav S/o Sh. Devendra kumarYadav
Designation: Authotized Signatory
AddreSs: H.N 1, Himgiri Colony, Kanth Road, Moradabad-

o
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244001 Mobile No.:0901214C0000
E-mail:Vijayyadav7000&@gmail.com

Source of water supply Borewell (CGWB permission shall be taken)

Water Requirement 12 KLD

waste water generation 5.6 KLD will be treated in ETP

Power requirement 65 KVA from UPPCL and in case of power failure, Diesel based
Power generator set of same capacity will be used.

Mazn Power Total 65 persons are hired for plant operations including officers,
skifled and unskilled workers.

6. The project proposal falls under category-7(da]) of EIA Naotification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on 2&-

10-2019 the 5tate Level Environment Impact Assessment Authority (SELAA) in its Meeting held 19-03-2C20 & 04-06-
2020 and decided to grant the Environmental Clearance for proposed project along with subjsct 1o the affective
implementation of the following general & specific conditions:-

L

L

o

=g

11

15,

16

17.

Conditions:

PP will take prior permission of UPPCE for estzblishing LBWTF at the site in reference to revisad zuidslings of

CPCB-201€ for CBWTF hefore insialiation.

PP must ensure before starting operation to resolve 3il 3sues raised in the public hearing as par the evizad
guidelines issued by the CPCB on 21/12/2016 (revised guideiines for common bic medical waste veaument
and disposal facllities-chapert-68). According to the guidelines, UPPCB should resolve the complaints fram
the public received during the public hearing. If they are not able to resolve the issuer then the matter &
referred to CPCB for final decision.

Guidelines of CPCB/UPPCE for Dio-Medical ‘Waste Common Hazardous Wastes Incinerators shall be followed.
All safety measures will be strictly fellowed by workers for hzadiing of Blo medical waste bags during stasags
and feeding at incinerator to prevent health hazards,

PP should carmyout periodical air guality monitoring in and arcund the site includirg VOC, AC.

PP shall ensure to conduct quarterly health checr up of workers working in the plant.

PP will construct garland drain of appropriate size and settling tank with stone pitching all zround tha plam
premises.

PP should develop 8 m green beilt all along the pariphery of the species that are significant and used for the
pollution abatement.

Incineration plants shall be operated (cornbustion chambers] with such temperance, retention ones and
turbulerice, so as to achisve Total Organic Carbon (TOS; content in the slag and bottom aches less then U3,
ar their loss on ignition is less than 5% of the dry weight of the material

Transportation and handling of Bio-medical Wastes shall be as per the Biomedical '‘Wastes (Managamen: and
Handling) Rules, 2000 {as amended) including the section 129 to 137 of Central Motor Vehicle Rules, 1985,
The proponent should ensure that the project fulfills all the provisions of Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2008 jas amended) including collection and transportation
design etc and also guidelines for Common Hazardous Wastz Incineration - 2005, issusd by CPCB.

Ecosorb {organic and biodegradable chemical) and alumina will be used around. Gdor generation areas at
regular intervals for dilution of odorant by odor counteraciion or neutralize.

The entire area should be covered with 03 meters M5 sheets and due care should be taken for no‘sz and
vibration control during demolition work.

Provisions shall be made for the housing of construction/plant erection labor within the site with al
necessary infrastructure and facilities such as mobile toilets, mobile STP, safe drinking water, medical health
care, créche etc. The housing may be in the form of temporary structure to be removed after completion of
the period.

Monitoring of the stack gaseous emissions {under optimum capacity of the incinerator) will be dona oncs in
three maonths through a laboratory approved under the EPA, 1986/NABL and record of sich analysis resulls
shall be maintained and submitted to the prescribed authority. In case of dioxins and furans, monitoring wiil
be done once in 3 year,

Ventury scrubber with mist eliminator, beg filter, multicyclone and dust collector shall be provided as air
pollution control eguipment.

Magnetic flow meters shall be provided at the inlet/outlet of water supply point and records for the same
shall be maintained and submitted to UPPCB regularly. 59,5

The PP should comply with the provisions made pfﬂamda -'@Gaste [(Management, Handling & Trans-

Page2ciB

40



boundary Movement) Rules, 2016 and Bio-Medical Waste (Management and Handling) Rules, 2016 (as
amended).

19,  Dedicated parking facility for unloading of materials/wastes shall be provided in the facility premises. PP
shall develop and implement good traffic management system for their incoming and outgoing vehicles to
avoid congestion on the public road.

20 The overall naise level in and around the facility area and D.G. set shall be kept well within the standards by
providing noise control measures including engineering controls like acoustic insulation hoods, silencers,
enclosures etc. on all sources of noise generation. The ambient noise level shall confirm to the standards
prescribed under the Environment (Protection) Act, 1286 & Rules.

Specific Conditions:

1 Directions/suggestions given during public hearing and commitment made by the project proponent should
be strictly complied.

2 The unit shall strictly comply with the CPCB guidelines for setting up the Common Bio-Medical Waste
Treatment Facility (CBWTF)L

3. Proponent shall strictly comply the design criteria for incinerator, autoclave, shedder and all other
requirements including barcoding etc. as per the CPCB guidelines.

4. The unit shall strictly ensure mercury waste management at health care facility as per the CPCB guidelines.

S.  The unit shall establish 5tandard Operating Procedure for waste collection, handling transportation,
treatment and disposal 25 per Biomedical Waste Management Rules 2016.

6. Zero Liguid Discharge [ZLD] status shall be maintained all the time.

7. The project proponent shall comply with the Environmental standards notified by MoEF&CC for incinerators
along with the technology/guidelines.

8  Theproject proponent shall submit the schedule for training of various categories of employes involved in
Bio-medical waste management at various levels of Bio-medical waste handling and treatment at Bio-
Medical treatment facility within next 3 months to SEIAA ULP.

9. Authorization from UPPCB under Bio-medical waste (Management and Handling) rule, 2016 shall be
obtained.

100 The unit shall develop 33% of plot area as a green belt within premises as per the CPCB guidelines.

11 The project proponent shall obtain the forest clearance and permission of Central and State Government as
per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

12.  If the proposed project s situated in notified area of ground water extraction where creation of new wells
for ground water extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source.

13.  Term card and symbols of hazardous are to be posted on the transport vehicles.

14.  ESH unitis to be established.

15. PP should install adequate ETP for treatment and disposal of effluent and Zero discharge should be
maintained.

16.  Process effluent any waste water should not be allowed to mix with storm water.

17.  No landfill site is allowed within the CBWTF site.

18. PP will ensire ta use onby non-chlorinated bags for handling and storing bio medical waste. In any case, PP is
not allowed to use poly and plastic bags.

19, Incinerator should be property interlocked with venture scrubber to control air pollution.

2. Incinerated ash and ETP sludge shall be disposed at approved TSDF and Mol made in this regard shall be
submitted to the UPSEIAA prior to commencement.

21 Color coding for handling waste be strictly followed as per BMW Rules 2016.

22. PP will install continuous online monitoring system to monitor the emissions from the stack. Periodical air
guality monitoring in and around the site shall be carried out. The parameters shall include Dioxin and furan.

23.  Proper Parking facility should be provided for employees & transport used for collection & disposal of waste
materials.

24.  Necessary provision shall be made for firefighting facilities within the complex.

25. The Leachate from the facility shall be collected and treated to meet the prescribed standards before
disposal.

26. PP should ensure installation of photovoltaic cells (sofar energy) for lighting in common areas, LED light
fixtures, and other energy efficient plant ma:hineﬁi?ndﬂhiﬁipﬁms.

27.

The containers should be covered during transportation in @ prevent exposure of public to odors and
contamination. -1
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PP should have iwo storage rooms separately for treated and untreated waste.

PP should ensure the traffic movement plan, parking facilities and road width.

PP should develop green belt at least minimum of 33% in plant premises as per CPCB guidelines with native

speciec/poliution absorbing species.

During any construction/planterection activity, curtaining of site should be carried out to protect nearby areas.

For dust suppression, regular sprinkling of water should be undertaken.

PP will obtain other necessary clearances/NOC from respective authorities.

As proposed, the domestic waste water shall be treated in septic tank and soak pit system whereas industrial

wiaste water shall be treated in ETP/STP with provision of tertary system. Recycling of treated water shall be

ensured to maintain zero discharge conditions,

No effluent from the facility shall be discharged outside the premises and Zero discharge shall be

maintained. PP should also install internet Protocol PTZ camera with night vision facility along with minimum

05X z0om and data connectivity must be provided to the UPPCB server for remote operations.

Adequate numbers of ground water quality monitoring stations by providing piezometers around the project

area shall be set up. The ground water quality monitoring shall be monitored as per the UPPCB norms.

Sampling and trend analysis monitoring must be made on monthly basis and report submitted to the

Ministry's Regional Office at Bhopal and UPPCE.

On line continuous monitoring system shall also be instalied to monitor the stack emission and data

connectivity mist be provided to the UPPCB server for remote operations.

The height of the stack shall be not less than 35 mirs.

Only low Sulphur fuel like Light Diesel Off or Low Sulphur Heawvy Stock or Diezel, Compressed Natural Gas,

Liquefied Natural Gas or Liguefied Petroleum Gas shall be used as fuel in the incinerator.

Combustion gas analyzer to measure C0y, CO and O, should be installed.

Internal roads will be concertedfasphalted to reduce dust emissions,

PP shali ensure that 02 additional vehicle shall be available all the time in addition to the required number of

vehicle for collection and transportation of bio medical waste.

PP shall ensure that bio medical wasie shall be treated completely within 48 hrs from the time of collection.

All conditions and guidefines lay down by CPCB and BMW Act, 2016 shall be complied.

No hazardous waste should be disposed off in this facility.

The PP shall be developed green belt within plant premises with at least 5 meter wide green belt on all sides

along the periphery of the project area and along road sides etc. Selection of plant species shall be as per the

CPCA guidelines and In consultation with the DFO,

All the commitments made in the public hearing shall be implemented by PP.

Proper fire fighting arrangements in consultation with the fire department should be provided against fire

incident.

In case of power failure, stand by D.G. Sets having power generation capacity equivalent Lo the requirement

of power to run the facility shall be installed, so that the facility chall always be operated round the clock

even in case of power failure.

For avoiding vehicle congestion/traffic jam within facility premises or outside road proper turning and

parking space is provided. Also all internal roads shall be made pucca/bituminous top to avoid fugitive

emissions.

All recommendations and pollution mitigative measures proposed in the EMP shall be binding for the project

authorities.

Pucca flooring/impervious layer shall be provided in the work areas, chemical/waste oil storage areas and

chemical handling areas to minimize soil contamination,

Good housekeeping shall be maintained within the facility premises. All pipes, valves and drains shall be leak

proof. Leakages from the pipes, pumps, shafl be minimal and if occurs, shall be arrested promptly. Floor

washing shall be admitted in to the effluent collection system for subsequent treatment and disposal,

The storm water drains shall be kept separate and shall remain dry throughout the year except monsoon.

CER activity should be proposed for next 10 years in different activities and should be implemented through

respective committees.

The environmental policy with Environmental Management Cell as per MoEF guideline will be prepared by

PP and the with suitably qualified staff for implementation of the stipulated environmental safeguards and

for monitoring functions shall be setup under the controbof the Chiaf Executive of the company.

As proposed, the green belt development/plantation activities:should be completed within the first three
years of the project. o
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In case of any, change in scope of work, technology, modemization and enhancement of capacity/built-up
area/project area shall again require prior environmental clearance as per EIA Notification, 2006.

PP shall be responsible for discrepancy (if any) in the submissions made by the PP to SEAC & SEIAA,

The validity of the EC shall be as per the provisions of EIA Notification subject to the following: Expansion or
modernization in the project, entailing capacity/built-up area/project area, addition with change in process
and or technology and any change in product = mix in proposed mining unit shall require a frash
Environment Clearance.

PP shall comply all conditions stipulated in

The facilities for collection, segregation, handling, on site storage and processing of sofid waste shall be
provided and maintained properly. The collected solid waste shall be segregated at site. Biodegradable
waste shall be treated in biogas plant and Non Biodegradable/recyclable solid waste shall be sold out to the
authorized vendor's recyclers. The inert sofid waste shall be sent to concerned coflection Center of
integrated municipal solid management facility of the area.

The project authorities shall strictly comply with the rules and guidelines under Manufacture,
Storage and import of Hazardous Chemicals Rules, 1989 as amended) and Hazardous Waste [Management
and Handling) Rules, 2016, [as amended) from time to time. Hazardous/Solid Wastes generated during
construction and operation phases should be disposed off as prescribed under law. Necessary clearances in
this regard shall be cbtained.

E-waste should be disposed off as per rules applicable and with the necessary approval of the UP Pollution
control Board.

The project proponent will ensure that proper dust control arrangements are made during the construction
and proper display system is to be installed at the site to inform the public about the steps taken to control
air pollution as per the Construction and Demaolition Waste Management Rules.

Consent to establishment/operate shall be obtained from UPPCB.

The project proponent shall submit within the next 3 months the details on quantification of year wise CER
activities along with cost and other details. CER activities must not be less than 2% of the project cost. The
CER activities should be related to mitigation of Environmental Pollution and awareness for the same.

A 2% of the total project cost Corporate Environmental Responsibility (CER) plan along with budgetary
provision shall be prepared phase wise and approved by Board of Directors of the company. A copy of
resolution as above shall be submitted to the authority. A list of beneficiaries with their mobile nos./address
should be submitted alongwith photographs. No parking shall be allowed outside the project boundary.

The approval of competent authority shall be obtained for structural safety of the buildings due to any
possible earthquake, adequacy of fire fighting equipments ete. as per National Building Code including
measures from lighting.

Any hazardous waste generated during construction/operation phase should be disposed off as per
applicable rules and norms with necessary approvals of the UP Pollution Conirol Board.

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
confarm to Environments [Protection) Rules prescribed for air and noise emission standards.

Bio medical waste management shall be followed as per The Bic-Medical Waste (Management and Handling)
Rules, 2016. Special attention to be given for Mercury waste management and disposal. Authorization
certificate is to be obtained from Pollution Board and you cannot hold bio medical waste maore than 24
hours.

Necessary permissions should be sought for use and safe disposal of radicactive materials. Procedural
protocol prescribed by competent authority should be followed for the same.

Ambient noise levels should conform to residential standards both during day and night. Incremental
poliution loads on the ambient air and noice quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as
to conform to the stipulated standards by CPCB/UPPCA.

The green belt design along the periphery of the plot shall achieve attenuation factor conforming to the day
and night nolze standards prescribed for recidential area. The open spaces inside the plot should be
lzandscaped and covered with grass and shrubs. Green Belt Development shall be carried out considering
CPCR guidelines including selection of plant species and in consultation with the local DFO/ Agriculture Dept.
NOC from Ground Water Board is to be obtained for drilling of tube well for use of Water Supply, if any.

This environmental clearance is issued subject to land: uses ﬁ!nﬁca‘tm Local authority / planning authority
should ensure this with respect to Rules, Reguhtjdﬁ Noti s, Government Rasolutions, Circulars, etc.

issued if any. s
&/
; */ PageS5of 6
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Concealing factual data and information or submission of false/fabricated data and failure to comply with
any of the conditions stipulated in the Prior Environmental Clearance attract action under the provision of
Environmental (Protection) Act. 1986.

This Environmental Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for Moradabad. In case of violation; it would not be effective and would
automatically be stand cancelled.

The project proponent has to ensure that the proposed site in not a part of any no- development zone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this Clearance shall
automatically deemed to be cancelled,

Further project proponent has to submit the regular 6 monthly compliance report regarding general &
specific conditions as specified in the E.C. letter and comply the provision of EIA notification 2006 (as Amended).

These stipulations would be enforced among others under the provisions of Water {Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Nf-uhﬁcntmn IQIJE including the
amendments and rules made thereafter.

(Ashish Tiwari)
Member Secretary, SEIAA

MO [ParYa/SEAC/4650/2019 Dated: As above
Copy with enclosure for Information and necessary action to:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, lor Bagh Road, Aliganj, New Delhi

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4, District Magistrate Moradabad.

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow,

6. Copyto Web Master/ guard file.

[Ashish Tiwari)
Member Secretary, SEIAA
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The project is issued Environment Clearance vide letter
dated 30-06-2020 by SEIAA. In the report sent by RO,
Moradabad it is mentioned that at 150 meter in South West

__direction there is a school. No such detail is recorded in the

" Public Hearing of the project. Kindly examine and clarify as

to how such detail was not included in the public hearing
minutes. Please sent comments within 03 days. pl reply on
above

=
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Mob.: 9258587000

SUSHILA BIO MEDICAL WASTE PLANT

r Village Fathepur Vishnoi, Dehli - Haridwar Bypass, Moradabad, UP- 244001 ]

Ref No. - pate.01210:2020
Bar & ANNEXVRER /9
&A1 B,
SO0 T3 AT g
IVIRTEIT |
TS,

39! HIGY JTTT HYIT & [ Frff GRT W9 NIGIEIT @) aEwie
PIC & U7 Bagyy [Qes & Ter "o— 295 Ho qv gelenr §iar AfSwer dve
©c & TH @ T Alswer e [AVaRT 8g ©iic eIl Wil AT 8/

99T @ §TH d F8IeT 9B HIUT w8 1F gRff @ e
13.06.2019 @ YT Gidel SQIAVAYE IRFT UHWHUS IS, oiedTH G090 ST
TOR Gl 19T 797 oF 3% @& &7 # gree 3osugovw @1 Ruld &g gguor
BN FRICTIIE T F&F FTlerd Soq0 FaYT R §i erage § 93T & U
off GeuTEIq I&TIF 16.11.2019 &I SF GHEIN 95 JHV Goilell T
cIgRT # yglaviilg Fflavy By e gaars @9 wra @ forg Rk gEr
gHIRrT #erg TE ol forad W Wy @ ferar AT oF 1 IR 9RT oG @
T q [ J e @ @i aiad,/ged & 8 al aF sk ¥ affa
FIIIcy 7 39+ Ui T GG [T FHBIET 7% 16.11.2019 & 19.12.2019
& @ §Hal & aoT [RTIe 21.12.2019 B GRIIGTTT ®IT YT GHY IJGVIET 100
g9 SURT glav SaT forfeda ' SaT URFiGrT @ IR YR 7 §id &
gEar & vy e gads @ Q4 20122019 @ FiFg 4 iy ot
G/ TG T I el T/ FHErorT & gieT Qs § aftfa e
FrIferg d 3rafaT gega 781 53 o/

AT TF GAAE @ @9 4 H9Pl IE H FIIT pera 8 fF oW
21.122019 GHY JGNIET 1:00 I9 [o7nEa1y] ZRIGIEe G167 &id g7alg &g 7o
HAST B FEETT BY V8 YV (7B FIUGT FURIEIT FIRT clld GAAE Bl
giear [FERa g g 1:00 §9 397 T SRR w1 fored Goso
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fErrd RIIoTT ®IeT g e o forie & e §AaIs @1 Fldr SIveT &
78 39 g @rel e wwar § dFardl G v digqe o forsl &R
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favare gd# Farar TIT GRIIGET @ R H GFETe 7 AN gde gad @ ae
g7 GalT—AqId Hl @, gvg [Pl H T, G,/ SESrT ENT [T 4

For Sushila Bio Medical Waste Plant . 1
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Mob.: 9258587000

SUSHILA BIO MEDICAL WASTE PLANT

( Village-Fathepur Vishnoi, Dehli - Haridwar Bypass, Moradabad, UP- 244001 ]
Dl-10-2020

Ref NC. coeerinceinas s Date

gaIe @ DI T gega 78 @ UF/ ald GAAE & I WZH T ATSS
wWov & & V8 iy 7 wae—oerd &1 U 499 §IS JRIErEE &
wieurE T RIS +ff Fwrh 75 off e W div 9v ]@r of §@al & [P
Bt e GRr/IRerT g #iE e o geR @ Frhlad
TR IR e @ fory @@/ qega T8 @1 TE ol el gIaR @
TATT @ §d —arw [rener) gereT (3edE) FEled &N @d W Alge
TG § 9F AT ff far Ty & e @fea @ e arEer @
T el o gere @ dig aralar & a a8 s srdiar el H aYga Y
w@ar & geyg B o gHIN @ B FviaT &ared,/ AT,/ el /e
ETT 78T &1 T ety

s @ T g 97 ff ST Bl 8 [& 9T TRl Wi @l
T GIaIE @ qI—379v [AR9% fAfHear Wy §q GRaIY HedrT JRIGIEIE dUsel
FRTEIT T ) [ 07.11.2019 @) e JEAAT T 9¥ GREIET F Y
a7 8g gF H M ar T ar @y wer) @or 9 SR Sodo
gewTr AT §I€ gRETErE IRt 25042019 @ e o W 8g 9F [T
far I o (3T o), [owie YEEG Saedd Hrarel 9 e Gads Bl
gfar gof &7 gv gRff @ R 30.06.2020 I VT FHder FEIAVAE FHIE
vagve TSt FTETE GOF0 VT GIIaVINT FAg [T far 19T &/

Feleg 9P ENT I8 ATUT BN TIT B [ I ®IeT @
Teaifd SfRFHeY WIS ® T 150 HIeY B §¥ U¥ % v@el & forad a9 4
JTIFHT ST HET, AT & T ¥EeT S19B FIT AT AT & ToF 29 4 Go
@UMWW??‘%W@W##WW@?WW#
forerr Renerg e GVIeTaIe &I°T JR0SI0SE0 @ Adq | Ga-T J<i &Y T5
By o), il 89 U9 @ @R 6o & ool § @ Wi 319H I Al
s HOET & 13 Fenad gRINTT R @ FigHeY ¥fel | 150 Hiev @l §¥
v o vge qarar T & 95 SEI-aed ey 7 & il 9yas I 7 &
T Bar e @ 9T WEgT: URFT ¥ Yd @i Y &idl 8/ I 3Yds
SR B @ BT &4 GRIIGHT @ Dig 9IavNg Flager FHId g
STT—gry @ GIIEYT ¥ T8 GSuT @R FH @ 6l S19dl I8 H HqUd Bl
T [ FHI FIT JYIAd ey @ ] @ 9 30 Hiew T Y #
gearg ¥ & 7F of, gvg aIg HEYT BT AAGT AT T V8§ 8g GIlavT

For Sushila Bio Medicd Waste Pjantz
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Mobh.: 9258587000

SUSHILA BIO MEDICAL WASTE PLANT

[ Village Fathepur Vishnoi, Dehli - Haridwar Bypass, Moradabad, UP- 244001 ]
Ref No. pate..... Q1-10-2020
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UTTAR PRADESH POLLUTION CONTROL BOARD
AP Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 ANNEXVRE WID

49

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :15/09/2020 To 15/09/2025

Ref No. - Dated:- 24/10/2020
101355/UPPCB/Moradabad(UPPCBRO)/CTE/MORADABAD/2020

To,
Shri VIJAY YADAV
M/s SUSHILA BIO MEDICAL WASTE PLANT
Gata No 295 Mi, Fathepur Vishnoi, Moradabad, Uttar Pradesh, MORADABAD,244001
MORADABAD

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 9295832 dated - 20/08/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :  28”53°31.9” N 78”39°35.5”E
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Bio Medical Waste Metric Tonnes/Day 15
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Incinerator 180
Shredder 120
Autoclave 200
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :



Ll

il

Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within Borewell - For 5.0
premises) Drinking/Domestic/ Green
Belt
Other For Process Water - Treated 4.0
Sewage Water from STP of
Nagar Nigam Moradabad

Quantity of effluent (In KLD) :

Effluent Details
Source Consumption Quantity (KL/D)
Domestic 2.0
Others(Plantation) 3.0
Process 7.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kid) Use
Diesel .20 DG Operation

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 15/09/2025 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:

50
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1. This Consent to Establish is valid for setting up of Common Bio Medical Waste Treatment
Facility (CBWTF) at Gata No. 295mi, Village Fathepur, Vishnoi, Moradabad with Geo-Coordinates
as 28753°31.9” N 78739°35.5”E.

2. The capacity of the CBWTF is 15 TPD Bio Medical Waste Treatment. The CBWTF shall have
Incinerator 300 kg per hour capacity, Autoclave 1500 litre per hour, Shredder 200 kg per hour.

3. Unit shall comply with the conditions imposed in the Environmental Clearance issued by State
Level Environment Impact Assessment Authority, Uttar Pradesh vide letter no.
153/Parya/SEIAA/4650/2018 dated 30-06-2020.

4. Unit shall install ETP of 10 KLD capacity for the treatment of 5.6 KLD effluent and treated water
shall be reused in process to achieve zero liquid discharge outside the premises.

5. No effluent is allowed to discharge outside the premises.

6. The water requirement of the unit is 12 KLD out of which the unit shall take 07 KLD from the
treated effluent of STP at Moradabad.

7. Unit shall obtain NOC from CGWA for 5 KLD ground water abstraction which shall be used in
domestic purpose and green belt area and shall not be used in industrial process. Unit shall comply
with the Rule 10/11 of Ground Water (Management and Regulation) Act, 2019 and obtain
registration from State Ground Water Board.

8. Unit shall install electromagnetic flow meter at the borewell and ground water abstraction shall
not be more than 5 KLD.

9. Unit shall install web camera at the ETP and online effluent monitoring system at the outlet of
ETP and ensure the connectivity with the server of CPCB and UPPCB.

10. Unit shall provide port hole, ladder for emission monitoring and also install online emission
monitoring system at the stack of incinerator and also ensure the connectivity with the server of
CPCB and UPPCB.

11. Unit shall install acoustic enclosure and stack height of 1.6 meter from the roof of nearest
building in DG set of 65 KVA.

12. Unit shall comply with the provisions of Rule 5 of Bio Medical Waste Management Rules 2016.
13. Unit shall obtain prior Consent to Operate under Water Act, 1974 and Air Act, 1981 and
Authorization under Bio-Medical Waste Rules, 2016 prior to commissioning of the Plant.

14. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended, Air (Prevention and Control of Pollution) Act 1981 amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi and
Hon’ble Courts in OA no. 200/2014 MC Mehta vs Union of India and others.

15. The ambient noise level shall confirm to the standards under the Environment (Protection) Act
1986, viz. 75 dBA(day time) and 70 dBA(night time)

16. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.

17. Unit shall ensure compliance of Guidelines for Common Bio-Medical Waste Treatment and
Disposal Facilities of CPCB.

18. Unit shall dispose plastic/glass generated from auto clave and microwave process through
authorized recycler.

19. Unit shall submit the bank guarantee of Rs 7,40,000/ (Rs Seven Lakh Forty Thousand Only) for
the compliance of above conditions within 15 days from the date of issue of this order, failing which
this order shall be deemed invalid.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 24/11/2020 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

gty sgrec =y fd Craars
= DA Coti. e Pokion o o
DmCimonas Tariies 20T Sebh
I l l l s )
TORSOL AT e,
A MR Y e b k)
( : S
h and ra Fieasen. | am e auar of 45 s0gumes)
Lok iar wpaag locsbn hara
e o

Chief Environment Officer

Dated:- 24/10/2020
Copy To -

Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent order.

Digitally signad by Ami Chandia
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Faetual--Report...NIls_;S_ushil_a BioMedical Waste Plant, Gata No. 295 Mi,
Fathepur Vishnoi, Moradabad, Uttar Pradesh in the matter of O.A. No.
273/2000 Rakesh Kumar & Anr vs. Union of Inidia and Ors. ANNEXURE
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1- M/s Sushila BioMedical Waste Plant has proposed to set up Common
Bio-Medical Waste Treatment Facility at Gata No. 295 Mi, Vill-
Fathepur Vishnoi, Moradabad with Geo-Coordinates as 28753°31 9”N
78739°35.5”E.

2- The proposed Common Bio-Medical Waste Treatment Facility involves
setting up of Incinerator of 300 kg/hour, Autoclave 1500 litre / hour,
Shredder 200 kg/hour for the treatment and disposal of Bio-Medical
Waste. The capacxty of the facility is 15 Ton/day of Bio-Medical
Waste '

3- The Public Consultation for Environment Clearance under the
provisions of EIA Notification No. SO1533(E) dated 14-09- 2006 as
amended was conducted on 21-12-2019 under the Chairmanship of
Addluonal District Magistrate (Administration) Moradabad. The Public
NOthB inviting the objections and comments of the Public was
published in news papers as per the provisions of the notification. The
proceedings of the Public Consultation along with the queries raised by
the participants were duly recorded in the minutes of Public
Consultation. The minutes of Public Consultation were forwarded to
State Level EIA Authority by UPPCB vide its letter dated 09-01-2020.

4- The said facility has been issued Environmental Clearance vide letter
dated 30-06-2020 of the State Level Environment Impact Assessment
Authority, Uttar Pradesh and Consent to Establish under the provisions
of Water (Prevention and Control of Pollution) Act, 1974 as amended
and Air (Prevention and Control of Pollution) Act, 1981 as amended
has been issued by U.P. Pollution Control Board vide its letter dated
24-10-2020.

5- The details of proposed site are as follows : In the South West direction

at 150 meter there is school. District School Invigilator Moradabad vide
letter dated 29-09-2020 has confirmed that the school M/s S.D.
International School is not recognised by Board of High School and
Intermediate Education Uttar Pradesh.
Further, nearest abadi village Fatehpur Vishnoi is at a distance of 400
Meters in North direction and Village Jawri is at a distance of 1.30
K.M. in East direction. The Hakimpur Agwanpur Road is at a distance
of 400 Meters in South direction.
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Central Pollution Control Board has published Revised Guidelines for

Common Bio-medical Waste Treatment and Disposal Facilities as per
the provisions of Bio-medical Waste Management Rules, 2016. In the
guidelines published by CPCB procedure for establishment of CBWTF
and the methodologies for treatment and disposal of Bio-medical waste
is defined however, siting criteria for CBWTF is not defined in the
guidelines of CPCB. ) ;

The proposed Common Bio-Medical Waste Treatment Facility at Gata

No. 295 Mi, Vill-Fathepur Vishnoi, Moradabad with Geo-Coordinates
as 28”53°31.9"N 78”39°35.5"E shall be provided with Incinerator
having primary and secondary chamber as per the norms laid down in
:thé--Bi0¢M¢dical Waste Management Rules, 2016. The Incinerator shall
be provided ‘with Quencher System, Venturi Scmbber, Packed Bed
Scrubber, Activated Carbon System and Mist Eliminator for control of
emissions. Stack of 30 Meters. The facility shall be provided with ,
Autoclave, Shredder for Bio-Medical Waste Treatment Facility. The
facility shall also be pfovided with Effluent Treatment Plant comprising
of Collection Tank, Oil & Grease Trap, Chemical Dosing cum mixing
tank, Coagulation Chamber, Primary Settling Tank, Biological
Treatment Process, Secondary Settling Tank, Pressure Filter and pH
Correction Tank. The treated effluent shall be utilized for irrigation
tkus achieving Zero Liquid Discharge into any surface water. Unit shall
also install Online Emission Monitoring System with connectivity with
the server of CPCB/UPPCB for Real Time Monitoring of the Emission
Quality.

The Common Bio-Medical Waste Treatment Facility proposed at

: Gata No. 295 Mi, Vill-Fathepur Vishnoi, Moradabad shall install all
‘necessary Water & Air Pollution Control Systems in order to ensure

that the discharge of treated effluent and emissions shall be as per the
prescribed norms.

P

b________._n

TRVE  CoPY

53



e ANNEXURE R/12 54
= Sta&NEgzglRﬁg/\}%ronment Impact Assessment Authority, Uttar Pradesh

o Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com

Show-cause Notice Website : www.seiaaup.com

To,
Shri Vijay Yadav,
Director,
M/s Sushila Biomedical Waste Plant,
Himgiri Colony, Kanth Road,
Moradabad, U.P. 7 44 0o}

Ref:..0.3..../Parya/SEIAA/4650/2018 Dated: O (5 April, 2021

fiwa  waioxor yo Aedien SifdRgEe, 2006 (@om weifte) @ sida GRANET SE Bio
Medical Waste Plant at Gata No.-295Mi, Village-FathepurVishnoi, Moradabad,
U.P., M/s Sushila Bio Medical Waste Plant” & G9 H Yo w14 Y4Iaw"l g9

frefRor wiferwvr, Sowo gRT i wafevwr aemfd Reie 30-06—2020 @ WiREET @
Soed @ dey A wgfeRvr (Geen) affaw, 1986 @ OR-5 @ IRTTd HRVART

il

HEIey,

MY gRT Id RETGHT UTg “Bio Medical Waste Plant at Gata No.-295Mi, Village-
FathepurVishnoi, Moradabad, U.P., M/s Sushila Bio Medical Waste Plant” fe1® 290-01—2019
& Wy H X YN waiaRer g fgior miidese, Sovo gRT Soamgovo wifdRgE, 2006 (3N
waitd) & W d WG @ UFie 153 /4T / THOS0MTEOU0T0 /4650 /2018, (R
30—06—2020 BT Biaud Hfcra=l & 3efF gafarvr smufed fifa @) Y of |

1— Y WY ygiRer gurg fRulRer wifewer Sovo gRr frfa watarer smmf feeie
30—06—2020 TR HI0 W gRA ~radawvr, 9% facell # aMowo W&1-273/2020 Rakesh
Kumar & Anr. Vs. Union of India & Ors Ziford @) TI_Q; ﬁ 59 W A0 =TfRymRu =45

fe® 02—12—2020 ¥ fAmraq aeer wiRa Rl T &

1. Grievance in this application is that Environmental Clearance granted
to M/ s Sushila Bio Medical Waste Plant at Gata No. 295 Min. at Village
Fatehpur Vishnoi, District Moradabad, UP is contrary to the siting
guidelines. The unit is close to the habitation and a school. The SEIAA
made recommendations without Environment Impact Assessment and
appraisal by the SEAC.




2. In view of above, let the SEIAA, UP file its response after verifying the

facts and take remedial action, following due process of law.

3. A factual and action taken report may be furnished to this Tribunal

within one month by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image
PDF.

4. List for further consideration on 17.02.2021.

mo vHowlodlo, T3 Reel g i IRW e 02-12-2020 @ B9 ¥ or ww
qgfawr vId AR WiiRieRer, J0%0 (THCS0STIZ0N0R0; 9 ¥ WG RS dwdie
wfafa, Sodo (CHodovodlo) B WYF §o% fAIG 09022021 W fdUR—fame @vd gy
fAeaq fyoty form mam— |
“The joint committee decided to seek factual report from UP Pollution Control Board
verifying the distance of existing habitation and schocl from Bio Medical Wasie Plant
within a week in pursuance of aforesaid Hon'ble NGT order dated 02/12/2020. -
The above matters were discussed and mutually decided by joint committee of SEIAA
& SEAC.”
wH0goaTS0n0v0 @ Twogovodlo, Toso M wgw doF A 09-02-2021 ¥ e ™
Aol @ @ B qulaver Pemed & uHie 829 /wal/ WRIRE-TREAIENY / 2020, TS
15072024 ERT WG Gfyd, Somo WgWl PRI @S, @R WO USW W factual
report SUTTEl BRI W FT R {61 T |

g ugaRe R, -7, S0M0 HQ frmn 4, @@ s gRI TF$ off
35208 /-7 / Gi03HI0%010-696 /2021, T&Id 17-03-2021 ® HrEgq ¥ TRV T factual
report SUEE RN A, R TR UR0E0RNEONON0 4 wHogovoxho, Jovo @ WY 9F
forerias 22032001 1 Ry~ fonref vy gu Py Bt fer -

“The joint committee in its meeting dated 22/03/2021 cbserved that the Chief Environment
Officer, UPPCB, Circle-7 vide letter no. G35208/C-7/NOC-696/2021, dated 17/03/2021
(Annexure-1) has submitted his factual report. The content of this report has certain f?cts which
are contrary to the facts mentioned in the project proposal submitted for g.rant'of Env.lror‘lmental
Clearance by the project proponent. Morcover, the project proponent m‘hls app]xcatmn.!?as
concealed certain facts regarding the distance of school (150 meter), envnronmcnta.l sensitive
area etc., which is an important aspect to be considered while issuing the Environmental
Clearance. . _

In view of the above, the joint committee decided to issue a show cause notice under §e(.:t101tlh 5
of Environment (Protection) Act, 1986 (as amended) to the project proponent fo.r explafnmg m‘l?
facts. The joint committee also decided to keep the Environmental Clearance 1n abeyance
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final decision. The project proponent has to sub

mit the reply within 15 da :
show cause notice, failing which the Environment e plies wectipt of

al Clearance will be revoked.”

5~  QAIROT JHId e SifeRga, 2006 % IRT 8 (vi) # T8 W WREA R Ty 2 B

(13 % . . .
Deliberate concealment and/or submission of false or misleading information or data which is

material to screening or scoping or appraisal or decision on the application shall make the

application liable for rejection, and cancellation of prior environmental clearance granted on that
basis.”

3 AR e ISR, 1986 @ URI-5 B SRITT Yo wlkal @ M “Bio
Medical Waste Plant at Gata No.-295Mi, Village-FathepurVishnoi, Moradabad, U.P.,
MJs Sushila Bio Medical Waste Plant” @ TR wcmaa & e fder ol o 2
o e R el i 9 o Bt o B
1. 98 fb @ 1 PQudE & e 153/791/ THOS0HIS0T0C0 / 4650 /2018, [
30-06—2020 ERT Fifa 1 el qd waiaror Wigfr a1 P o foan o |
2 £78 f& I 7 “Bio Medical Waste Plant at Gata No.-295Mi, Village-FathepurVishnoi,
Moradabad, U.P., M/s Sushila Bio. Medical Waste Plant” Uﬁﬂﬁl”ﬂ ® A ?@
SR il @ e wataR (6Rem) S 1986 B URI-15,/16 B S W
e ¥ RIS Brdd TR aR T i |

SR RV SR I 7 SR U W W 15 R $ SR GEI s
ﬂ%ﬁﬁﬁawqﬁ?ﬂﬂﬁlﬁaﬁﬁamﬁﬁaﬁwwmﬂﬁﬁwmﬁ
W%ﬁﬁﬁmﬁaﬁ,wmmmmml

Tad,

< R vty s iR e, Sos0
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To,

Dated: 21.04.2021

The Member Secretary,
State Level Environment Impact Assessment

ANNEXURE R/|3

Authority, Uttar Pradesh
Lucknow, U.P.

Subject: Reply to Show-Cause Notice dated 06.04.2021 issued
to M/s Sushila Biomedical Waste Plant by SEIAA.

Respected Sir,

1.

I am in receipt of Show-Cause Notice dated 06.04.2021,
issued to the undersigned, in his capacity as the Director of
M/s Sushila Biomedical Waste Plant, by SEIAA, under
Section 5 of the Environment (Protection) Act, 1986, vide
which the undersigned has been directed to explain as to
why the earlier Environmental Clearance, granted in favor of
M/s Sushila Biomedical Waste Plant by SEIAA on
30.06.2020, should not be cancelled and appropriate
proceedings should not be initiated against the concerned
persons under Sections 15 and 16 of the Environment
(Protection) Act, 1986. The reason for issuing the Show-
Cause Notice to the undersigned, as highlighted in the
Show-Cause Notice, is that there has been deliberate
concealment of material information by the undersigned
while applying for the Environmental Clearance in relation
to M/s Sushila Biomedical Waste Plant, specifically the
information pertaining to a school being situated at a

distance of 150 meters from the project site.

In this regard, you are kindly requested to consider the
following submissions, which will make it abundantly clear
that there has been no concealment of any kind, leave alone
deliberate concealment, on the part of the undersigned, :m
applying for or obtaining the Environmental Clearance in
relation to M/s Sushila Biomedical Waste Plant.
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(a) At the outset, it is submitted that the project being
established by the undersigned in Moradabad, in the name
of M/s Sushila Biomedical Waste Plant, is a project of great
environmental and public interest. It is well known that
biomedical waste has a serious adverse impact on water,
soil, air quality, human health and the environment as a
whole. A biomedical waste plant, by treating the biomedical
waste In a scientific manner, seeks to minimize and
virtually negate the damage caused to the environment and
public health by biomedical waste, apart from creating
employment opportunities from the local populace
(Annexure-1). In light of the increasing amounts of
biomedical waste being generated in the country, especially
after the onset of the prevailing Covid-19 pandemic, there
have been several calls for establishment of bio-medical
waste plants in the country on an extremely urgent basis
(Annexure-2). It is relevant to point out that there is not a
single bio-medical waste plant within a vicinity of 75 kms of
the bio-medical waste plant being set up by the
undersigned and the establishment of the said plant is
greatly beneficial for the State of Uttar Pradesh. The same
is also evidenced by the letter dated 25.04.2019 written by
the Regional Officer,UPPCB, Moradabad to theundersigned
(Annexure-3).

(b) It is extremely pertinent to mention that the school, which
is running in the name of M/s S.D. International School
and is situated at a distance of 150 meters from the project
site, neither has any registration from the Department of
Higher Education nor is it affiliated to either the State
Board of Higher Education or any of the other Boards like
CBSE, ICSE, ISCE etc. The school is running on a private
land owned by one of the residents of the area. Also, the
school offers teaching facilities only from classes 1 to 5 @d
caters to around 40 students. Furthermoret the school 1s
located in the south-west direction. [upwind] from the
project site and any emission taking place from the




chimney at the project site will have absolutely no adverse
effect on the children visiting the school.

() The project site for the establishment ¢
waste plant by the undersigned was taken after much
deliberation, keeping in mind all the  suitability
requirements for establishing a bio-medical waste plant. All
the details pertaining to the site of the establishment of
M/s Sushila Biomedical Waste Plant, including the
presence of a school at a distance of around 150 meters
from the site of the incinerator, were duly disclosed by the
undersigned at each stage of the process involved in
obtaining the Environmental Clearance for the project. It
was first disclosed to the members of the State Expert
Appraisal Committee (SEAC), Uttar Pradesh at the time of
making the presentation regarding the project on
30.04.2019 , when all details regarding the proposed site of
the project were depicted in detail. Subsequent to the
presentation made by the undersigned, the SEAC
consciously recommended the issuance of the Terms of
Reference (TOR) for the preparation of the Environment
Impact Assessment (EIA) report. In the Minutes of Meeting
of SEAC held on 30.04.2019 (Annexure-4), it was clearly
indicated that before appraisal of the EIA, a site inspection
shall also be carried out by the SEAC Members. On the
basis of the recommendation of the SEAC, the TOR’s were
issued by SEIAA on 13.06.2019 (Annexure-5).

f the bio-medical

(d) Subsequent to the issuance of the TOR’s, a detailed draft
EIA Report was prepared by the Consultant on behalf of the
undersigned in relation to the project. Thereafter, as per
the mandate of law and after following the requisite
procedure, a public hearing was conducted under the aegis
of the Uttar Pradesh Pollution Control Board (UPPCB) on
21.12.2019 (Annexure-6), in which a large number of
residents of the area were present, along with the
concerned officials of the district administration and the
UPPCB. The exact nature of the project and the work that




will be done at the site was explained in detail to the people
present during the public hearing and a number of
comments/suggestions/queries were made by the people
regarding the project. All the local residents present during
the public hearing were enthused by the proposed
establishment of the project and offered their support for
the same and agreed that the project is in public interest.
Not a single objection was raised regarding the location of
the project site or that it may have an adverse bearing on
the nearby area. The Final EIA Report was submitted by
the undersigned on 02.03.2020 after incorporating the
points raised during the public hearing. It is relevant to
mention that the presence of a school near the project site
is clearly indicated at various places in both in the TOR
Compliance and in the Final EIA Report. [Reference may be
had to Pages 1, 67(4.2.1.3), 72 and 101 of the EIA Report]
(Annexure-7).

(¢) The project was considered by the SEAC in its meeting on

20.05.2020 (Annexure-8) and after deliberation, SEAC
recommended for the grant of Environmental Clearance to
the project, on the basis of which the Environmental
Clearance was issued to the project by SEIAA on
30.06.2020 (Annexure-9)

Thereafter, the undersigned, as per the condition imposed
in the Environmental Clearance, applied to the UPPCB for
grant of Consent to Establish (COE) in relation to the
project. During the process of grant of the COE, a specific
query was raised by UPPCB regarding the presence of a
school at a distance of 150 meters from the project site and
a response was sought from the undersigned. A detailed
response to the query was submitted to the Regional
Officer, UPPCB, Moradabad by the undersigned on
01.10.2020, in which it was highlighted as to how the
school is not even registered with the Board of High School
and Intermediate Education, Uttar Pradesh and even
otherwise it shall not be adversely affected in any manner
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by the project. It was only after considering and being
satisfied with the response submitted by the undersigned
that the UPPCB issued the COE in relation to the project of
the undersigned on 24.10.2020 (Annexure-10),
subsequent to which the undersigned has put in a huge
amount of capital investment of Rs. 3.5 crores
(Annexure-11) in setting up the plant.

(g) Hence, as is evident from the above submissions, the
undersigned never indulged in any concealment with
regard to the establishment of the project and all aspects
pertaining to the project, including the presence of a school
at a distance of 150 meters from the incinerator site, were
duly disclosed to all the regulatory and administrative
agencies by the undersigned, including SEAC and SEIAA.
In fact, several site inspections were conducted by various
authorities, including by the SEAC Members, in terms of
their decision in the meeting held on 30.04.2019. The
entire procedure, including a detailed public hearing
involving the participation of a large number of local
residents, was followed to the letter before grant of the
Environmental Clearance in favor of the project of the
undersigned and hence, it is unfathomable as to how
allegations of any concealment can be levelled against the
undersigned at this stage.

(h)In fact, the report submitted by the Chief Environment
Officer (Annexure-12), on which reliance has been placed
by SEIAA while issuing the Show Cause Notice, confirms
the position which has been highlighted by the
undersigned hereinabove and states that the school is not
even registered with the Board of High School and
Intermediate Education, Uttar Pradesh and even otherwise
and that the nearest habitation is at a distance of around
400 meters from the project site [further away from the
incinerator]. The report further recommends that the waste
plant of the undersigned shall install the necessary
equipment in order to ensure that the discharge and




emissions are within
The report alsg notes
Control Board (

(Annexure- 14)

prescribed norms (Annexure-13).
that though the Central Pollution
CPCB) has specified revised guidelines
for Common Bio-medical Waste Treatment

and Disposal Facilities (CBWTF), no siting criteria has been
defined and only recommendato

Iy provisions are contained
in the guidelines.

(1) It is further submitted that as per the guidelines specified
by CPCB, CBWTF can be located at a place reasonably far
away from notified residential and sensitive areas and
should have a buffer distance of preferably 500 meters so
as to have minimal impact on these areas.However, it has
also been stated in the same condition that in case of non-
availability of such a land, the buffer zone distance from
the notified residential area may be reduced to less than
S00 meters by the SPCB/PCC without referring the matter
to CPCB by prescribing additional control measures such
as (i) adoption of best available technologies (BAT) by the
proponent of CBWTF; (ii) prescribing stringent standards
for operation of the CBWTF by the SPCB/PCC:; (iii) adoption
of zero liquid discharge by the CBWTF and (iv) in case of
any complaints from the public, then CBWTF should prove

that the facility is not causing any adverse impact on
environment and habitation in the vicinity.”

(j) The bio-medical waste plant set up by the undersigned is
equipped with all the state of the art machinery and best
possible pollution abating equipment and technology. It is
capable of ensuring that minimal impact is caused to the
environment as a result of the operation of the plant and
the emissions generated from the plant are well within the

prescribed norms. It will also be a Zero Liquid Discharge
(ZLD) unit.

(k) It is also relevant to point out that the Show Cause Notice
seems to have been issued by SEIAA pursuant to an order
dated 02.12.2020 passed by the Hon’ble National Green
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Tribunal in O.A. No. 273/2020 (the details of which are not
available with the undersigned till date), wherein the
Hon'ble NGT has noted that the recommendation for
issuance of the Environmental Clearance has been made
by the SEIAA without EIA and appraisal by the SEAC. As is
clear from the submissions made by the undersigned in the
preceding paras, which can be easily verified from the
official records, the entire process of issuance of TOR,
submission of EJA Report, public consultation, appraisal
ete. was rigorously followed before issuance of the EC in
favor of the project of the undersigned and the Hon’ble NGT
seems to have been misled into observing otherwise.

3. Thus, in view of the above submissions and keeping in mind
the fact that there has been absolutely no concealment by
the undersigned at any stage, in relation to any fact,
regarding the establishment of the bio-medical waste plant
at Moradabad, and further taking into consideration that no
complaint has ever been received from the local residents
regarding the project and a large amount of investment has
already been put in by the undersigned to set up the plant
subsequent to the grant of the COE by the UPPCB, it is
respectfully prayed that the undersigned may be permitted
to operate the bio-medical waste plant set up at Moradabad.
SEIAA may impose additional safeguards and conditions in
the interest of preservation and protection of environment,
keeping in mind that the CPCB guidelines only lay down a
recommendatory provision, and as a responsible citizen who
has established the bio-medical waste plant in public
interest and who is committed to ensure a clean and green
environment, an undertaking is given by the undersigned
that he is going to be willing to subject the bio-medical waste
plant to the strictest scrutiny and monitoring and the
strictest environmental norms that are applicable to it.

ENCLOSED

Annexurel : Letter Issued by Gram Pradhan.




Annexure?

Annexure3

Annexure4

Annexures

Annexuref

Annexure?7 :
AnnexureS :

Annexure9 -

: Letter Issued by Additional Director of Health

Moradabad.

+ Letter Issued by Regional Officer, UPPCB,

Moradabad.

- Minutes for Meeting(398) of SEAC held on

30.04.2019

: TOR’s Issued by SEIAA on 13.06.2019.

: Public Hearing Meeting Minutes.

Final EIA Report.
SEAC Meeting Minutes(465) Dated 20.05.2020.

Environmental Clearance was issued to the project

by SEIAA on 30.06.2020

Annexurel0 : CTE Issued By CEO UPPCB Dated 24.10.2020

Annexurell: Capital Investment Certificate Issued by

Chartered Accountant 04.03.2021.

Annexurel2: Factual Report Signed by The CEO UPPCB.

Annexurel3: Letter Issued by Machinery and Equipment

Manufactured and Supplier certified that the
best technology of bio medical waste incinerator
supplied and installed by us is complete as

per CPCB/PCB norms And Guidelines.
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Annexure14-: CPCB Revised Guidelines for Common Bio

Medical Waste Treatment and Disposal Facilities

Dated 21.12.2020

Yours Sincerely,
Sushila Bio Medica] Waste Plant

TRVE CoPY
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. . . NexURE R/4
Revised Guidelines for Common ,ﬁ'f___——————-

Bio-medical Waste Treatment and Disposal Facilities

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest and Climate Change)
Parivesh Bhawan, East Arjun Nagar

DELHI -110 032

website: www.cpcb.nic.in
(December 21, 2016)




APCD
BMWM Rules
CBWTF

Cco
CO,
CPCB
CRZ
DG
EC
EIA
ETP
GPS
HCFs
HCl
HOWM & TM Rules

MHz
MoEF& CC
KM

KW

MoU

NABL

NOy

pPCC
PLC
SEIAA
SLF
SPCB
TSDF
TOC
VOCs

Abbreviations

Air Pollution Control Device

Bio-medical Waste Management Rules
Common Bio-medical Waste Treatment and Disposal
Facility

Carbon Monoxide

Carbon Dioxide

Central Pollution Control Board

Coastal Regulation Zone

Diesel Generator

Environmental Clearance

Environment Impact Assessment

Effluent Treatment Plant

Global Positioning System

Health Care Facilities

Hydrochloric Acid

Hazardous and Other Waste (Management &
Transboundary Movement) Rules, 2016

Mega Hertz

Ministry of Environment, Forest & Climate Change
Kilometer

Kilowatt

Memorandum of Understanding

National Accreditation Board for Testing and
Laboratories

Oxides of Nitrogen

Oxygen

Pollution Control Committee

Programmable Logical Control

State Environment Impact Assessment Authority
Secured Landfill

State Pollution Control Board

Treatment Storage and Disposal Facility

Total Organic Carbon

Volatile Organic Compounds
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6)

(a)

(b)

for compliance to the residence time as well as Dioxins and Furans without
enhancing the existing treatment capacity).

Any expansion or modification in the treatment capacity or relocation of the existing
CBWTF (requires compliance to the relevant provisions notified under the
Environment (Protection) Act, 1986 by the MoEF & CC

Location criteria

In the context of these guidelines, buffer zone represents a separation distance
between the source of pollution in CBWTE and the receptor - following the principle
that the degree of impact reduces with increased distance. The following parameters
may be considered for ascertaining buffer distance on case-to-case basis:

0) potential for spread of infection from wastes stored in the premises.

(i) applicable standards for pollution control and the relative efficiency of the
existing incinerators and emission control systems,

(iii) potential of fugitive dust emission from incinerators,

(iv) potential for discharge of wastewater

V) the potential for odour praoduction,

(vi) the potential for noise pollution,

(vii) the risk posed to human health and safety due to exposure to emissions

from incinerator,
(viii) the risk of fire and
(ix) Significance of the residual impacts such as bottom ash and fly ash.

As far as possible, the CBWTF shall be located near to its area of operation in order
to minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as well as for ensuring compliance to the time limit for
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules
(i.e., within 48 hours). Also, the location of the CBWTF should be in conformity to the
CRZ Norms and other provisions notified under the Environment (Protection) Act,
1986. The location shall be decided in consultation with the State Pollution Control
Board (SPCB)/ Pollution Control Committee (PCO). The location criteria for
development of a CBWTF are as follows:

A CBWTEF shall preferably be developed in a notified industrial area without any
requirement of buffer zone (or)

A CBWTF can be located at a plaﬁe reasonably far away from notified residential and
sensitive areas and should have a buffer distance of preferably 500 m so that it shall
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7)

(a)

(b)

have minimal impact on these areas. In case of non-availability of such a land, the
buffer zone distance from the notified residential area may be reduced to less than
500 m by SPCB/PCC without referring the matter to CPCB by prescribing additional
control measures such as (i) adoption of best available technologies (BAT) by the
proponent of CBWTF; (ii) prescribing stringent standards for operation of the CBWTF
by the SPCB/PCC; (iii) adoption of zero liquid discharge by the CBWTF and (iv) in
case of any complaints from the public, then CBWTF should prove that the facility is
not causing any adverse impact on environment and habitation in the vicinity. If
SPCB/PCC is not in a position to resolve the issue relating to buffer zone while

selecting the site for CBWTFs, in such a case, SPCBs/PCCs may refer the matter to
CPCB.

The CBWTF can also be developed as an integral part of the Hazardous Waste
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary
approvals from the authorities concerned including ‘environmental clearance’ as per
Environmental Impact Assessment 2006 and further amendments notified under the

Environment (Protection) Act, 1986, provided there is no CBWTF exist within 150 KM
distance from the existing TSDF.

Land requirement

Sufficient land shall be allocated to the CBWTF to provide all requisite systems which
include dedicated space for storage of waste (both treated and untreated), waste
treatment equipment, vehicle washing bay, vehicle parking space, ETP, incineration
ash storage provision, administrative room, space for DG Set etc.,.

Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all the
areas. However, a CBWTF can be developed in adjacent plots but cannot be set up in
two or more different plots located in different areas. Separate plots can be

permitted only for vehicle parking if located in the close vicinity of the proposed
CBWTFs or the existing CBWTFs.

In case of upcoming or new CBWTFs (both in municipal limits with population more

. than 25 lakhs or in rural areas), the land area requirement may be relaxed (but in any

case not less than 0.5 acre) by the SPCB/PCC, with additional control measures such
as zero liquid discharge, increase in stack height, stringent emission norms, odour
control measures or any other measures felt necessary by the prescribed authority
on case-to-case basis, only in consultation with CPCB.

TRUE CofYy
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BEF OR(F; THEl NATIONAL GREEN TRIBUNAL
rigmal Application No.273 of 20
Rakesh Kumar &Anr o S f\()l)')li(""ng
- VERSUS .
Union of India&Ors Respondents

KNOW ALL to whom these present shall come that [/We M/s Sushila Bio Medical
Waste Plant, the above named Respondent,do hereby appoint (herein after called
the advocate/s) to be my/our Advocate in the above noted case authorized him:

[:lk;lrsll Sl'mrma [Advocate (1TP02599/201 1), 139, Setalvad Block, Supreme Court
New Delhi| g
tl’o act, appear and plead in the above-noted case in this Court or in any other Court
m.whu:h the same may be tried or heard and also in the appellate Court including
P_{lgh (f).un subject to payment of fees separately for each Court by me/us. To sign;
hlc:3 verify 21.11’(1 present pleadings, appeals, cross objections or petitions for execution
review, revision, withdrawal, compromise or other pettions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said
case 1n all its stages.

To file and take back documents to admit and/or deny the documents of opposite
party.

"To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take
execution proceedings. The deposit, draw and receive money, cheques, cash and
grant receipts thereof and to do all other acts and things which may be necessary to
be done for the progress and in the course of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner, authorizing him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think it
to do so and to sign the Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the manner as my/our own acts, as if done by me/us
for all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in
the Court on all hearings and will inform the Advocates for appearance when the

case Is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered
by the Court shall be of the Advocate, which he shall receive and retain himself.

And I/We the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the Advocate remaining unpaid he shall be
entitled to withdraw from the prosecution of the said case until the same is paid up.
The fee settled is only for the above case and above Court. I/We hereby agree that
once the fee is paid, I/We will not be entitled for the refund of the same mn any case
whatsoever. If the case lasts for more than three years, the advocate shall be entitled
for additional fee equivalent to half of the agreed fee for every addition three or part
thereof.

IN WITNESS WHEREOF I/WE do hereunto set my/our hand to these presents
the contents of which have been understood by me/us on this 18" day of June, 2021.

Accepted subject to the terms of fees

DdRasaly Snoseoc

Advocate )
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M Gma“ Utkarsh Sharma <utkarsh.sharma7@gmail.com>
Original Application No. 273 of 2020- Rakesh Kumar & Anr vs Union of India & Ors

1 message

Utkarsh Sharma <utkarsh.sharma7@gmail.com> Mon, Jun 21, 2021 at 10:00 AM

To: abhishek yadav <kdev.abhishek@gmail.com>, tiwariamit22@yahoo.com
Dear All,

Please find attached the copy of the Reply being filed on behalf of M/s Sushila Bio Medical Waste Plant/Project Proponent in the captioned
matter.

You are kindly requested to treat this mail as formal service of the Reply and acknowledge the receipt of the same.
With Regards,

Utkarsh Sharma

Advocate-on-Record

Supreme Court of India
9312061203

Final Reply.pdf
ﬂ 11206K
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